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view of the general feeling on the
matter and in consultation with the
Leader of the House and Dr. Katju,
as a special case I allow a discussivn
to be raised on this matter tomorrow

at 6 p.M. The discussion will last an

hour.

Now Mr. T. T. Krishnamachari to

lay his papers on the Table.

PAPERS LAID ON THE TABLE

ReEPORTS OF THE TARIFF COMMISSION
AND GOVERNMENT

PROTECTION
INDUSTRY

1) Cowrmg:iw OF

TO THE ICULTURE

AND (2) REVISION OF PRICES OF

CEMENT.

Tue MINISTER ror COMMERCE

(Surr D. P. KARMARKAR): Sir, I beg

to lay on the Table a copy of each of

the. following papers under sub-
section (2) of section 16 of the Tariff
Commission Act, 1951:—

) I. (i) Report of the Tariff Commis-
sion on the continuance of protec-
tion to the Sericulture Industry.

(ii) Government Resolution No.

36(4)-T.B./53, dated the 31st Decem-

ber 1953.

(iii) Government Notificatirn No.
36(4)-T.B./53, dated the
December, 1953.

(iv) Statement under the proviso
of section 16 of
ar 1951,
explaining the reasons why a copy
each of the documents referred to
above could
not be laid within the period men-
t . [Placed
in the Library, see No. S-14/54 for

to sub-section(2)
the Tariff Commission Act,
at (i), (ii) and (iii)
tioned in that sub-section.

(i) to (iv).]

.II.. (i) Report of the Tariff Com-
mission on the revision of prices of

cement.

(ii) Government Resolufion No
} SC(B)-8(257)/54, dated the 1st

February 1954.
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(iii) Statement under the provisc
to sub-section (2) of section 1€
of the Tariff Commission Act
1951, explaining the reasons whj
a copy each of the documents re-
ferred to at (i) and (ii) above
could not be laid within th
period mentioned in that sub-
section. [Placed in the Library
see No. S-15/54 for (i) to (iii).]

MOTION OF THANKS ON PRESL
DENT’S ADDRESS

.- -~ -

Surz R. M. DESHMUKH (Madhy:
Pradesh): Mr. Chairman, I beg t¢
move that an Address be presented t¢
the President in the following terms:

“That the Members of the Counci
of States assembled in this Sessio
are deeply grateful to the Presiden
for the Address which he has bee1
pleased to deliver to both th
Houses of Parliament assembled to
gether on the 15th February 1954/

Sir, as hon. Members would hav
seen, the Address naturally falls in
to two sections—one dealing with ou
external policies and the other deal
ing with the domestic aspects of ou
policy. In either sections, I ventur
to hope that hon. Members will b
inclined to feel with me that th
Address takes a realistic view o
things and is neither unduly com
placent  nor unduly optimisti
about the future of this country.

Dealing with the external policie
first, Sir, it may not be irrelevan
for me to visualise the backgroun
of the policy which has been adopte
for this country. When we were pl
to the choice of making an extern:
policy of our own, we found ourselve
lost in a world that had been gripped b
the evil spirit and the old time polic
of the balance of power. This polic
involved the world in talk of block
for collective security, for increasin
armaments and evolution of arm:
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ments of increasing potency so far as
their destructive power was concern-
ed; talks of being prepared for war
in order to prevent war were
rampant and that philosophy was then
ruling the roost in the foreign
Chancelleries of the world. In such
an explosive world where the slight-
est spark could send all of us up in
smoke, it was quite conceivable that
men of lesser calibre and lesser
vision than we were fortunate enough
to have at the helm of affairs of our
country could easily have been led
into identifying themselves and
drifting into relationship with either
the one block or the other. For-
tunately for us we had two men big
enough—at least two men big
enough—at the time to possess the
necessary vision and to see far ahead
of the rest of the world and conceive
of a policy when that did not promise
or was not expected to promise very
good dividends. Fortunately, Sir, for
our country, we had the Father of
the Nation to guide us in this matter,

and we had a big  enough
man with a long enough
vision in  our Prime Minister

who could unhesitatingly reject the
policy of war and accept the policy
of peace as the guiding principle for
the foreign relations of this country
and further, who had the courage of
his conviction to follow that policy
unhesitatingly.

When I was a young man, Sir, 1
remember long ago to have read an
article written by the Father of the
Nation himself which had the cap-
tion, “From ridicule to respect”. I
was reminded of that caption, when
I visualised the ordeals this policy
has suffered, so far as it had been
viewed from other peoples’ point of
view. Today Sir, we can legitimately
claim that our policy has come success-
fully out of the ordeal and has outlived
the stage of being ridiculed and I
claim that the policy has been effec~
tive enough to command the respect of
the nations of the world. Our policy
was, in its turn, many times criticis-
ed as impracticable, as impossible, as
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a policy of friendlessness, a policy
of perhaps an idealistic character.
Yet, it has brought no evil con-
sequences for this country. If any-
thing, we may claim that it has
prought us the respect of the nations
of the world and, as a consequence
of that, we find in the President’s
Address, which we are about to dis-
cuss, various illustrations which only
begin to show the fruits of that
policy and indicate to wus that the
policy was right and that it has just
begun to pay dividends. The Presi-
dent has been pleased to describe
this policy in terms that cannot be
improved upon by me. I will, there-
fore, take the liberty to read what
the President himself has been pleas-
ed to say. This is what he says:
“India has continued to pursue a poli-
cy of peace and friendship with all the
countries of the world and has not
hesitated to undertake responsibilities
where, it was hoped, this might en-
able her to perform some service in
the cause of peace”. It would be seen
by the Members thati the necessary
implication of this policy of peace is
that we reject the policy of war. In
consequence, we reject the prepara-
tions for a premeditated war and we
reject threats of war as an instrument
of foreign policy or as an instrument
for the settlement of the internation-
al differences. We are not interest
ed in wars; we are not interested it
the preparations for war and, least of
all are we interested in the wars of
imperialistic or totalitarian aggression
or wars undertaken for the suppres-
sion of liberties of other people.
Having thus made up our mind, we
have settled down to a steady course
of extension of friendly relations and
adoption of the method of friendly
consultations in order to seek settle-
ment of our disputes patiently and
quietly. This instrument, it will be
found in the long run, if it were to he
universally adopted, would be much
better for the peace of the world than
the present policies in which the world
generally seems to believe. We hope
that we shall be able to follow the
policy successfully and that we shall

be able to show to the world by our
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example that the policy of peace ra
ther than the policy of war is the oniy
policy worth while and is the only
policy that will lead to the universal
benefit and prosperity of the world.

As an illustration and as an ins-
tance of our undertaking or our will-
ingness to undertake the responsibili-
ties which are a necessary consequence
of our policy and of our willingness to
help the cause of peace even at some
sacrifice and even at some cost to our-
selves, the President has been pleased
to mention the instance of Korea
where we had hoped to help the cause
of peace and, therefore, agreed to
send what has come to be known as
the Custodian Force. In this connec-
tion, Sir, I might take the liberty of
saying that the fact that our coun-
iry should have been asked to send a
force of that type for a task of the
kind that existed in Korea is in itself
a compliment to the policy that we
nad been following. And it is not our
fault—the circumstances were not of
our making—if better results were nou
achieved or if better purpose was not
served. There can be no question
about the intention with whith we
tried to help in the matter. If the
circumstances turned out otherwise, as
the President has said, and the diffi-
culties arose, the fault certainly does
uot lie with us. The difficulty has
arisen because of the circumstances
tvreated by the wrong policy and the
malady from which the world as a
whole seems to be still suffering.

‘One thing, however, that has
emerged out of the circumstances and
the events that have taken place in
Korea is that our Cuslodian Force
under very trying and difficult circum-
stances performed the task with ability
and integrity and well merited that
honour ‘and credit of which our coun-
try may be proud. Sir, the Prime
Minister had observed some time ago
that there is a peculiar credit and
honour that we can claim in this con-
nection, namely, that this is probably
the first time in the history of this
nation and first time perhaps in the
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history of any nation that a force has
left the home country on a peaceful
mission and not on a mission of
aggression or for purposes of war.

Other instances where the policy
that we have been following has led
to a respect for this country are not
wanting. Time and again instances
are cropping up where in a difficult
position the world nations are gradu-
ally beginning to look to India to pro-

vide an agency which will be a
guarantee of integrity and impartia-
lity. Another instance of this confi-

dence that the world shows in us has
been cited in the Address itself and
that is the instance of our having pro-
vided one of our citizens to act as the
Chief Election Commissioner in Sudan.
We are proud, Sir, that we were so
asked—and we were shown the con-
fidence—to provide such an agency and
that we should have been able {o pro-
vide the necessary personnel to man
such an agency and that the agency
should have functioned to the satis-
faction of all and thus earned not only
the gratitude but prestige for our coun-
try. It is quite clear that such events
and such results do not come as a
result of merely fortuitous circun-
stances. Therefore the credit for all
the prestige and for all the respect
that our policy has acquired in the
eyes of the nations of the world must
undoubtedly belong to the policy of
our Prime Minister. Having substi-
tuted a friendly method of negotiation
for the solution of problems for the
old-fashioned method of threats of war
or distrust, it is not a matter of sur-
prise to find that other people ‘vho
were less able to see the implications of
this policy look some time to adjust
their own ideas to the policies that
have been followed in this country.
They were still doubting and still try-
ing to adjust themselves to the cir-
cumstances that were being delibera-
tely brought about by our policy. This
was perhaps inevitable but, to my
mind, the recent settlement of our out-
standing problems with Ceylon, men-
tioned in the Address, in so far as it
goes, is attributable to the breaking
down of the barriers of distrust and
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misunderstanding I venture to share
‘the hope expressed by the President
that this may prove just the first step
towards the establishment of a com
pleter understanding not only wath
Ceylon but with all our neighbours and
with all persons wih whom we may
have occasion to have contacts, nego-
tiations, problems and an opportunmty
to seek solutions of those problems
And when I say so, I am not exclud-
ng Pakis.an from the purview of what
I have saidd Some of our friends
here have been constantly trying to
mmpress on our minds that the estab-
lishment of friendly relations, negotia-
tions or understandings was not a part
of our policy in relation to the nations
that appear to be favoured by them I
dare to think that our trade agreement
with USSR and our consultations
with China on crucial matters about
Tibe , that have been mentioned in the
Address, would be glad news to them
and I venture to hope that it will
gladden thewr hearts This would in
cidentally prove to them that the pol-
ry of this couniry which this country
has chosen to follow, has after all
some meaning in 1t and some merit 1
it  To those of our way of thinkinz,
tha. these events have come about
causes no surprise Our policy is rea-
listic and we wiall not hesitate to face
facts After all such hon Members as
are sfill doubtful about our policy
should not forget that we were
amongst the first of all nations
to recognise and urge on the
rest of the world that a fac ual ac-
count of the realities should be taken
into consideration and that the Gov-
ernment of the People’s Republic in
China shoulg be recogmised, not only
that 1t should be recognised but that
1t should be admitted into the UNO
as an equal nation and as a de facto
Government equal to any other Gov-
ernment of any other nation Not mn
frequently Sir, 1t happens that those
who are nearest to us, probably are the
hardest to convince This perhaps ex-
plains the fluctuations in our negotia-
tions for seeking a solution of our pro-
blem with our most immediate neigh-
bour Doubts as the President has
observed have arisen and suspicions
have 1ncreased because of certain
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events that have taken place and cer
tain circumstances that have 1nter-
vened To my mind, what our neign-
bour chooses to do by way of pacts
with other independent and sovereign
nations 1s not a matter that need con-
cérn us except 1 so far as 1t 1s likely
to have 1its reactions and repercus-
sions on us ag another independent
nation If we wish that the world
should live 1n peace and amity, we
cannot act 1n 1solation and we can
not 1gnore the principle of inter-depen-
dence And therefore, as good neigh
bours, there ought to be an account
taken of the fact that we may exercise
our rights but not 1n such a manner
as would be detrimental to the rights
of others So long as no such reper
cussions are visible, there 1s little rea-
son for us 0 say what our neighbours
should do or should not do It in it-
self 1s a sovereign country, and has
perhaps an equal right to do what 1t
considers best in 1ts own interests It
1> not however m a spirit of compla-
cency that I say so It certamnly 1s a
Matter of very wital importance It
1s not a matter for complacency at all.
At the same time, I would say that 1t
13 not a ma.ter which should make
us rush into panic Sir, we have learnt
2 lesson duiing the last war that panic
demoralises the people And 1f our
people are not able to keep up theiwr
morale, all progress, all peace and all
clear thinking becomes a very_difficult
matter We have therefore got to
see things as they are and not rush
mto unduly panicky state and draw
drastic conclusions from the situation
that appears to be developing across
the border From the amount of aid,
from the kind of aid. that .s being
received or will be received we shall
be able to see what 1ts impact on us
s likely to be We shall also have to
be on the lookout and be vigilant about
the sort of control that may or may
not be set up for the purpose of keep-
ing this most dangerous instrument
in order Incidentally also, from all
these things we shall be able to see
the direction 1n which and the pur
pose for which this aid 1s hikely to he
used It would therefore be premature
for us to take a panicky view of the
thing, although we can certainly not
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be unconcerned about it, and we can
least of all be complacent about its
possible repercussions on this country.
With all these circumstances, that are
comparatively of very recent occur-
rence, I still hope and ibink that the
ganeral policy that wi follow, will,
in the course of time, be able to break
down the barriers of misunderstand-
ings and wtll make things possible,
which under our present circumstances
appear to be quite impossible for the
time being.

In the field of foreign affairs, Sir,
we have been concerned with Africa
and we have been concerned with the
events taking place all over the world,
as a matter of fact. We have some-~
times been championing the liberties
of the peoples of the world, and unfail-
ingly we have entered a protest with
all the earnestness at our command
that a certain order of things that
makes colonialism possible, that makes
imperialism possible, that makes total-
itarianism possible, will not bring aly
good to the world. How far we have
succeeded in that is not a matter to
be judged from specific events at speci-
fic moments, but I hope that in the
long run we shall be able to achieve
some good and we shall be able to
establish a better order of things which
will be for the peace of the world, and
which will perhaps be a valuable con-
tribution towards the establishment of
one world, or at least a step towards
the establishment of one world.

The U. N. O,, Sir, if we look at it
realistically, has mnot proved a very
efficient instrument as yet. And yet
we have been supporting the U. N. O.
despite the circumstances that at times
make us think otherwise for very good
1easons. To my mind, Sir, the U. N. O.
has tolerated infractions by couniries
like South Africa which are against the
very fundamentals of the United Na-
tions Charter. But it is no use our
trying to keep away from a movement
which we believe deserves all our sup-
port. We have accepted the U. N. O.
not with a selfish purpose of achieving
this or that end, but it is as a matter
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of our general policy of helping in every
way towards the promotion of peace.
As an instrument of peace, U. N. O.
certainly is the bebt that can be-done
under the circumstances. If we do
not support the U. N. O., there is no
substitute for it, and it seems to me,
Sir, that it is better to have something
which keeps the thought alive than
to have nothing at all. So I have no
doubt that the House will feel with
me that the policy that we have been
following has started paying its divi-
dends, and that policy, in the long
run, is capable of achieving great
things, not only for ourselves but for
all the nations of the world.

The most crucial problem however
lies in our domestic matters. We have
got to build up our country with our
own efforts, and if necessary, with
outside help. No matter where the
help comes from, provided it is in the
interest of the nation, our policy would
not forbid it, forbid us from taking it.
Our policy has no inhibitions of a pre-
determined character. and our policy
will not prevent us from taking the
help either from one bloc or the other,
but all this is subject to the over-all
condition that our Prime Minister has
time and again stressed, viz., that no
help will be accepted if there are any
strings attached. @ Whatever may be
the position about the help fo be re-
ceived from outside. whether that help
comes or whether that help is not
forthcoming, we cannot escape our task
of building up our country by our own
efforts to such extent as we can within
our resources, and to my mind the
greatest of these tasks lies in the rural
areas. From this point of view, the
reference in the Address to the Com-
munity Projects together with the de-
velopment of cottage industries, al-
though not as hopeful as it might have
been expected or it might have been
desired, appears to me to be of the
highest significance. The observation
in the Address that the contribution
of the people is most encouraging is
therefore greatly heartening. We are
a poor country; we are a backward
country, and we have also peculiar
problems of our own, and our greatest



219  Motion of Thanks on

hope lies in the utilisation of the only
asset that we possess, viz.,, our great
man-power. So long as the response in
this direction is adequate and encourag-
ing, there is hope for the country, and
we have little to fear and can look
forward to the future with confidence.

Sir, the general improvement in the
economic condition that has been
referred to in the Address should be
looked upon by Members with relief
and satisfaction. It is natural to feel
that more should have been achieved,
and it is natural to wish that more
should be achieved quicker and faster,
and yet inevitably our achievement
must be circumsceribed by the circums
stances in our country and by the
financial resources at our disposal. The
additional production of five million
tons of food that has been referred to
in the Address and the approach to
self-sufficiency in various essential con-
sumer goods which has enabled the
Government recently to decontrol many
of these essential items, is a welcome
sign of our progress, and the .resources
which we have so far been utilising
for these purposes would now be re-
leased for our productive requirements.
The improvements registered, and the
favourable circumstances referred to in
the Address will as their cumulative
effect automatically enable us to pro-
vide necessary relief for unemploy-
ment. There is no magic cure, if I
may say so, for unemployment, but the
cumulative effect of increasing produc-
tion and the investment of productive
finance must ultimately be trusted to
offer a substantial relief to this dis-
tressing question of unemployment.

Sir, Members will be glad to note
that our Railways are emerging gradu-
ally but surely out of the backlog that
has been left over as a consequence of
the last war, and that so far as the
replacement requirements of the rail-
ways are concerned, the country is just
near self-sufficiency in locomotives and
will soon do so in respect of rolling
stock.

Next to food and clothing, the Ad-
dress refers to the problem of hous-
ing. It is possible here again to wish
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for more, but what I would like to
urge that Members should satisfy them-
selves with is, that the experience that
is being gained by persons in the
sphere of rehabilitation housing and in-
dustrial housing will be valuable and
will be at our disposal in achieving
greater purposes and greater results.

Sir, these achievements may by them-
selves appear to be very small, but in
the potentialities and in the atmos-
phere that they are creating, in the hope
that they give for the future, their re-
sults will eventually, I hope, be very
great. We might therefore legitimately
claim that the House will agree with
the President when he says in his Ad-
dress, “I think that you may well look
back on this year as one of consider-
able achievement.” I feel that the
House will also agree with the last
paragraph of the Address which I shall
take the liberty of reading.

“The new year begins with hope
and fear evenly balanced. There is
promise of achievement and of pro-
gress towards peace. There is also
apprehension at the trials we and
the rest of the world might have to
face. In this crisis of human des-
tiny, we can serve both our own
country and the larger causes of
the world only by adhering
to the principles that have
guided us in the past and by
remembering the message of peace,
tolerance and self-reliance of the
Father of the Nation. I trust that
that message will guide you in
your deliberations.”

1t is clear, Sir, that if we were to be
guided by these high principles, the
destiny of this country and the destiny
of the world will be ensured. Sir, T
appreciate very deeply the privilege
that has been granted to me in moving
this motion and as such, 1 move the
motion and commend it for the ac-
ceptance of the House.

Mgr. CHAIRMAN: Shri  Alluri
Satyanarayana Raju to second the
Motion.
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SHRI A. S. RAJU Andhra):

st o QHo TW  (WTPEA) :  HeGH
Tz, M A fax o Iaqg 7
T & A [T U F AR
¥ FT S weary qx fRar &, S FTH
qwdA F F 0 @ gaT g | 9gT
afedl & a2 gr #7178 wEa fAarg
ff g9 WYA A FT OIAT AT AR
ST | TFamar (qed & are Sy A F
FTT T ST | AT, TXHTT AT AR
gaT, Wi AT qLATT I §T AT A
Famar § & ) §a) A, feay of 3w
#, a4 AT TIARAF FIT TE AT,
forar fF gar 2 7 gar & | FRaar &
faearae g aFdT &, fpaar Y 99 @
THT & WX TR T FF N TR, T
73 frar T awar g, 3fea frdrw g
AT FA ZHAT FS AHAT TG

qE ZIT |

farm &1 ®1§  HY FE agT Tod

Quawar &, fedt T T qeA AT AT §
Y aga AR & R AT AR 0F
& faae 7 &1 A T=4T F FFAT R
St afe fdY o &t ai"ar g1, §a0%
FET & AR I AT @AY FAT @
A1 AT FATHIE GEAT T1 T ghar )
T F1d B QFA F frg gt g 9@y
g, 9ga ufeId FT ggqr &, agq
Ffay T 9FdT &, qT AF T
i QAN zdv e ¥ gm A A
F FET AT I@AT M FAT T |

T Fg FEr T & 7 ;oA
AIITE §C © HIT = a9 &Y 17 7 39
A wias gy W adigurd i zq
W F ARLA I W FE TR E
I AT AT EAR fox s AR Aq ¥
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FE | AT AT AR w7 FY AL
T Ay T, WA FAT F AR |
faear faer w3 #2d & fF STt &
37 A1 wAT F gaAr gafy ge ) A
X7 T AAT FT TG FUNF AHF
AT AT AR § R A AR AH 777 fF
agt g St T da7dfT NAGT g5, 2o
agfa AT gL, IT AT A AT TAATT
AFRF G 77T F Rt Brar,
G B WIRT T AZT F52 I A
T FIA T TN AT FY TR AATTET
FETH FATTH TF Tl T FOAT G
A fRT WY a8 30 91T F 9475 F2 F
18 I F FAIET FY T T
Yo F@l & 17 FZT Y FERATT FAT
IT F e W agl 9T LATRAF FT
T g AR T F AATIO Fgq 3 5
Yo JIA F FHA(T & IIT AT gH FI
FHAT AT g5 & 1 Jgh T AT Y
g &y Aafq & {70 F7F THL F WFA-
e w3 f6g o @ &, T foRe o 7af
qT T Fgv A1aT & §F 39 3T 7 TATqT
i & o |rer a12 Y FF TG GG
g wawR A ggf ¥ frFay, ag
GIFT F9aT #T AR A4 &, TZ
Fafiardl A7 geere g, eafqat &
FTHRIT & AT 37T WA T TIF G |

AN Hon. MEMBER:

oF REAAT q3e AT T |
SHRI A. S. RAJU:

ot Qo URo A : TW T T AW
7 T OFaT A7 § | T HIT FT TAT-
qfq grar FaT &7 9947 fZar TFav 39
JFT AT T7 T A I1T Fg 957 & |
HIT &1 37T ATGq1 FT T FL gq47 TodY
qATT TG AT AREE )

2
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AN, Hon, MEMBER:

UF WAAT A3 WIET AL G |
SHRT A. S. RAJU:

st go gEe TW ¢ W T Y
sfaer am Fr IEr & 4 gA Wi
TFIH ATUS &1 A § |  A989 & 5
I F FaoeTeE , 39 F 91T & 2 H
T FAaT TT AT, Tg AT IgT T
TET AT AR a9 39 FT AIAT TS G
AT |

firr ofcfeaft & 57 3 & 99-
FETR Frsar FAaE I W E AR ITA
T T SfT g€ & g Al g
fag e T g | 3 ANE ¥ qAA | AN
¥ fafrs Wit & frad g7 atd ™ &
foreefy =t T oY 3% qE T g,
frd et & afz g 3, wqfadr
g7 (community  project)
aﬁtaqﬁﬁaﬁm%ﬁﬁwrwm
gu g, orenfirs w1 & fradt swfa g2
&, 77 T 3T Y AT FY HAT TFR A
fafea &Y & 1 wwre g St wg AT
feorofty #33 & & 77 wrEl O FIAT A
g & | T 0 WY & Y AT g A
F1 2@ ALY AR E | F T A H
TAFL AYAT WG q73 FL T § | T Ty
FAT F AT GT A 7 JIF B AT
g1 gAAT § | WU TaHar wRd &
1T G A 5T © qTAL F A1 Al g% 2
I AT AW FT STAGT AT THTCH SATAAYT
FARTR FARATITF TR AATL
T AT WAl F i3 § oY R 3w
T A1 HHY A g g, g WrRAl Ay
W F FAT FT TF 197 WY 747 F27
TATR | 7 TF G793 37 FT HIFTT

TAGTHT FIE AY ARG A TE fAFAT|
o7 g9 @ni 5 fafam & ©F 39 A
F oo HY fomrrens FeRw Sl E |
U g9 @d & fF 3 & oreaT Fgl
TEATTH] FT IFAT FL FIATA FATE
T Y B, FE 7T FAZA T NSFAT
ST T & AR w4y faafaat ay ggam
¥ fam 39 3 § FOARar AR
FIyRT T @Il maw ¥
FA FET IT FT NFTAT ( profes-
sion) & w57 & =g FA AT
ghar wewifg AT 81 A e F
TEAE EA ¥ q17 S AR e
FT AWAT FJ ZC AG AFT £ | &
Faml & @i Far F fag ag A
qee% frar av i 33 &1 s=fy & fA3
FTH FAT T FTTH 2, 3T FY ITA FT
XA N TPAT IFT FA o7 &, TN AT
qE FIAT 9T FARAT & | WAL AR
FTE 3 I F7 AT ToT 7 AGY 19 AT
TIE, T T AE H7 AT HY FAAT H
AT A9 @T FF F g AW Ay
T TE AR §, F A § F A
A T HLAFAT BT T | T FFLF
Fraf & 9 FRdY ga e g wgar
FY AT & q1 q AR ATAT &1 AT 2 o
IT 3 & AL AT AIILTEF eI
& 39 #1 7 Fwy Aifgd v & FAIAT
(condemn) ¥ § 3fFy 99 T
AT E TV ST & AT (HAFT G F
freg AT WX gIAT FE O 19 2
AR TR W F N ARG AT E 1

Surr H. C. MATHUR (Rajasthan):
On a point of order. Is he speaking on
the President’s Address or is he criti-
cising somebody who has not spoken
at all? It is only the mover who has
spoken.
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AN Hon. MEMBER- It is in order.

Surr B GUPTA (West Bengal): He
has been wrongly tutored.

SurI A. S. RAJU:

Y Yo U®o I : TW FHA W
F srea< fafirar wavdi 7 fad s w=ar-
WF FEFT & W &, S FT qAAT
FIAT W 3T T AF qgAT T 3T &Y
HAAJTHFT ITF FJT &1 ATAT § | T TF
g 3T TJARAF  FAT § AR HI
qui &7 ¥ agqwT 94 37 9 96 gEIT
W AT TE F aqFAT &)

it gk far = e St A
geaed feqfe & faox § & ad
FABE R gAR AT AT A Afr & 39 F
fawa & 5t 53 wgr, 39 %1 97 F1 79T
FAT A8 |

T T F A9 F 9 AET Y
TAE AT gar § 1 weHarfaar A
¥o AT ¥ Y g @Y IF A1 QA FI7 H
FEHT WA F Argataqt ¥ AN
AT § 90 & o § q@FR N
AT FY F Yy 7787 Y qr4TTAT
FATY qurd a7 Frgarg | wegala
T 3 @ 797 AhonaT § wEs s
&1 TTAT FT N IeFq FRaT 2 IW@H
faa +ft & 70$ 3ar =rgar § | FAT
HIETLA FEIATT F HIT 77787 FIET
AT FT9 IAT WY & | TF A AR
ARTIHF A F AT AL FT TR
FTHFE 97 W & |

o &I F & fafza g B oaee
o [UGITAT ST & | AT g I1A (ST
g s ® e wrgafa oft 7 wEfate
frar g 1 | Usa F AR T 9
wsgaly 78! femsaTd, 39 #1 gL AFR
#F mriaF A @ H gER F
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g femmaree Y Tifed, aw &
T FIATE | T T qafafag s
R feedt ¥ g feaa &1 Frrer, A1,
fagre #R gue aa STy gl #1 FH-
fadY setaat grar gead At &
forqar s ags | ], SAAT AN T
ST FT AT I qGT § | T R qE
ag w8 & 5§ qarw w1 9AT 9
IR 9T AT AT G E | Fga &7
qrerd 78 & fF gr AT s gAT r er
g i zAag q wigar g R FeE AT
g AT AT FT FAG7 T T
AT F T TgAAT SIAT T
gfeslt dFaffar Ay & Q4 58 AwF
ATH T4t S5T T & AAT TR TN AT Y
fr gad dwadfa  Aigar 7 Fafafaq
I TH FT QX SIA TA( AL

39 1 wigs wias agEar & s
fora & fF 99 =7 SAQr B L AR F
AT g 9% "I 38 gEL T FT Ag
fear g% fF oA IFT §9 & A
g W9 FIAT F14 FL GHAT g, AYAT
A X GFAT § HIX HYAT S=aQr $7
T FTAFAT S, ST H1 Tfey AT 3l
& fou & T 7471 8

7% g9 7 faww & fF =g 9t
T USHT & GATST & Geged § TH AT
# frgfaq st D & 1 € FF ag
T TG T3 T T FT WA FAT
R 37 fawg & staar & faar e
F7 | 9 AT & fF qatag A
ST & T GA g AT a1 1 FTUS
M qrq, 5T A =5 ft 79T agE
F A% ST F g9 @A #V 8, 3T F7 90T
TogT QT &1 STy, ag Wl s &

Iu% fod 7 9 Far g fF Fy
g fwdr o & fe=d@ adl
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& ot arer fr A ater & oW &
SYFT I ST Ffer A T=uT 73 §
fe &1 W & 999 @01 & @s gaFr o1
EACHIEE CAGUIE ESETEE KEG )
5Y g 5 R oo @ w9 @ Ay
AT FAGE! SATE | § 37 a6 F1
FH Ay Awar (v s £
FE T TG FAGIRK AG AT E !
afed AFTEIATE 1 ¥4 U aga 37
Farg fed W F AT E, 7570
g 3 &Y 77 4T O 2, @ w99
T2 § 79 99 @ 97 § 91 TqFT
e qg HHT T87 &1 gHAT 5 Iy
FET FAIT & TF | T8 FAAR
Agr gt afe qrFaaT g sar §
TG ¥ §TY WA T CHAT T Y B
afes T o7 Y AT ) arat £ 1.

F TF 1Q A FAT AT § A
9g o sgusg feafa &1 aae |
T@HT FEAT ARATE | AT I #T 9T
g3z fFar a1 w@r § o £3 9 a7
A #gd o & g awfear & =oiw
(stooges) & T &, a7 FIW &,
g AT AT g 1 T I fAgAr Ffr goumm
T GRFT I ST F 4 STAT 74T,
St 32 W 59T T8 Ag@ T I aE
9 3g 99 B > 3fF7 § 9wy arg
fae 39T =RAT £ 5 93 g 9@ €
o7 ardr gfar w1 afea @< far &
g A g fved g3 1 far
o 43 Ig@ & Lfeu FEIeTEEr A
W RIRETIR A SIT a9
g% | & Aqca § &) gwei Y oW
F1 @At faaT =7 agd gar sk agh
T FY AT TAUSA T AT HT
T | 3EY 79, U8 ag A g fma
FRO I § FEEIL T9T F1 o5
gor R IwF w@E X fegmt SR
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A FT worE ¥ fod o w3 Fr
AT AT 98 AT | 99 FTR T Tg A
IZA T T FH1E AR AT T FT W
g | AT Sy o wafy § 3@ A<

7 a7 I8 93 HIW F7F fe@d | AN
et feffquft w37 am™ § ¥ | gear
g 5 92N an a@ frEng, 399 0§
ok M w F femrar g, frana w9
fr EF 9 ol IR R IE &
7 feqmd, T9% qoTar FIE FH FE&E
T femr a@ | afy gafews  fearh
Frgrer fraM & g arfas  rEEEar
T8 7.3 B A Y AFA VA TG FHRAAT
fo fFe g Aqea § Y awdr g 91 f&
gat UsEi o fit @y §) Far FE
g fr a3 Tz gl 3g@ & @ Wl §
3R g Age ¥ AT (democracy)
3@ gl & | A oY qrd @9 F
Fxeml aEd wedl & 3 WA W |
BT AFS 47 § qfew ¥ FFOM
¥ favz & @ ¥ qemmdr e &,
¥ agi AN 1 faswm @ WA
aret qrd &1 A Ay famm g f&
I 2 gd o, ST et wIgd
w98 gu off, & 3w & wfa gF @R
Tq AW A G U9 AT R
T8 W ¥ T Aqa ¥ daw ufmr &
A F@ A & A8 TW Ay ghaar
T Aq F@ 41 @WaT § | A% AIE '
rar s g i fam & &
AR dfsq JaTERe™™ W & Ao &
& qg Toms T o AT g #
SAFT AT @, A 718 et oY
fanw a7

T 9 TeEl & A9 H 2@ g
FT QST F3ATE |

[For English translation, see Appen-
dix VII, Annexure No. 20.]
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MR. CHAIRMAN:
and seconded:

Motion moved

“That the Members of the Coun-
cil of States assembled in this Ses-
sion are deeply grateful to the Presi-
dent for the Address which he has
been pleased to deliver to both the
Houses of Parliament assembled to-
gether on the 15th February 1954.”

Notice of 31 amendments have heen
received to this Motion. I would like
all of them to be moved formally at
this stage excepting 3. 4, 10, 13 (a),
13 (e), 15, 16, 20, 22, 23; 25 and 31 (iv)
which are disatlowed.

Surt C. G. K. REDDY
_Sir, T move:

(Mysore):

1. “That at the end of the motion,
the following be added, namely:—

‘but regret the failure to men-
tion the inadequate measures taken
by the Government, resulting in
the Kumbh Mela tragedy at Allah-
abad’.”

2. “That at the end of the motion,
the following be added, namely:—

‘but regret the failure to men-
tion the callousness and indiffer-
ence shown by the authorities in
going through a reception and
musical enteitainment, hardly a
few hours after the Kumbh Mela
tragedy, at Allahabad’.”

Surr H. D. RAJAH (Madras): Sir, 1
move:

5. “That at the end of the motion,
the following be added, namely:—

‘but regret that the statement
regarding foreign affairs contalns
no positive measures to be adopted
by the Government for the defence
of the country’.”

6. “That at the end of the motion,
the following be added, namely:—

‘but regret that the measures
adumbrated by the Government are
inadequate and totally insufficient
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for the economic development of
the country’.”

SHR1 B. C. GHOSE (West Bengal):
Sir, I move:

7. *“That at the end of the motion
the following be added, namely:—

‘but regret that in connection
with the reference to the progress
of the river valley projects no men-
tion is made of the failure to
remove the just grievances of
workers engaged in these projects;
which in fact is hampering their

"

successful execution’,

8. “That at the end of the motion,
the following be added, namely:—

‘but regret that while cursorily
referring to the unemploymenf
problem, the address contains no
adequate appreciation of the grow-
ing unemployment problem nor,
any indication of satisfactory
measures to solve it’.”

[Shri B. Rath in whose name stood
amendment No. 9 was absent.]

SHr1 H, C. MATHUR: Sir, I move:

11. “That at the end of the motion,
the following be added, namely:—

‘but regret to note the failure
of Government to tackle the
problem of unemployment in an
effective manner’.”

12. “That at the end of the motion,
the following be added, namely:—

‘but regret to note Government’s
failure to initiate and pursue a
vigorous national programme suit-
ed to the present occasion to meet
any threat to our national security
and development’.”

Princira.  DEVAPRASAD GHOSH
(West Bengal): Sir, I move:

13. “That at the end of the motion,
the following be added, namely:—

‘but regret that—
* * *

(b) no explicit opinion is ex-
pressed in the Address about the
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reported intention of Pakistan to

enter into alliances, military and
otherwise, with U. S. A., Turkey
and other Middle East countries;

231

* * * *

td) no condemnation is ex-
pressed of the officlal bungling,
mismanagement and callousness
that were responsible for the
appalling Kumbh Mela tragedy
on the Amavasya day (February
3, 1954)’.”

SeErr P. C. BHANJ DEO (Orissa):
Sir, I move:

14. “That at the end of the motion,
the following be added, namely:—

*‘but regret to note that the Cen-
tral Government is shelving 1ts
responsibility in ensuring freedom
of expression and association to
the linguistic minorities, parti-
cularly in Bihar, which is essential
for the proper functioning of the
States Re-organisation Commis-

r»

sjon’.

17. “That at the end of the motion,
the following be added, namely:—

‘but regret to note the callous-
ness and indifference of the Cen-
tral Government towards the
Kumbh Mela tragedy’.”

Skar1 S. MAHANTY (Orissa): Sir, I
move:

18. “That at the end of the motion,
the following be added, namely:—

‘but regret that there is no pro-
per appreciation by the Centra.
Government of the necessity—

(a) of clarifying and enlarging
the terms of reference of the
States Reorganisation Commis-
sion;

(b) or referring specific issues
to the Commission;

() of bringing about and
ensuring proper and peaceful
conditions, in conformity with
accepted concepts of demo-
cracy, namely, freedom of as-

129 C.S.D.
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sociation and expression and
mobilisation of views; and

(d) of neutralising the present
administration in the disputed
areas, particularly in Bihar,
namely in Manbhum, Singhbhum
and Seraikella and Kharsawan'.”

19. “That at the end of the motion,
the following be added, namely:—

‘but regret to note the tendency
on the part of the Government to
rely increasingly on promulgation
of Ordinances in inter-session pe-
riods of Parliament particularly
in regard to short term taxation
measures without the authority of
Parliament’.”

Surt PRASADARAO (Andhra): Sir,
I move:

21. “That at the end of the motion,
the following be added, namely:—

‘but regret that no mention has
heen made of the worsening agra-
rian crisis and the falling purchas-
ing power of the masses’.”

24. “That at the end of the motion
the following be added, namely:

‘but regret that serious note has
not been taken of the growing un-
employment both in urban and
rural areas and the failure so far
nf the Government to provide em-

ployment or necessary relief to
the unemployed’.”
SR P. SUNDARAYYA: (Andhra):

Sir, I move:

26. “That at the end of the motion,
the following be added, namely:—

‘but regret that Prisoners of War
in Korea have been handed over
to U. N. Command against the
terms of armistice agreement, and
that the Government of India con~
tinues to conclude aid agreements
with the Government of U. S. A.
which threatens our very borders
by concluding military pact with
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[Shri P. Sundarayya.]
Pakistan and establish military
bases there'.”

27. “That at the end of the motion,
the following be added, namely:—

‘but regret that Government of
India has concluded an agreement
with the Government of Ceylon
without adequately protecting the
rights of persons of Indian origin
there'.”

28. “That at the end of the motion,
the following be added, namely:—

“but regret that the Address
speaks of “‘significant progress” and
of “considerable achievement”
when hundreds of millions go with-
out enough food, clothing, educa-
tion or medical facilities, when
hundreds of millions are unemploy-
ed and other hundreds of millipns
g0 under-paid and under-employed
and when the agrarian and indus-
trial life of our country faces a
serious crisis because of the poli-
cies, that are being pursued by

"

the Government of India’.

29. “That at the end of the motion,
the following be added, namely:—

‘but regret that the Address does
not express regret at the failure
of authorities in making proper
arrangements for the pilgrims at
Kumbh Mela and at the singular
inappropriateness of holding an At
Home and Music Concert on the
day of Kumbh Mela tragedy’.”

Surr KISHEN CHAND (Hyderabad):
Sir, I move:

30. “That at the end of the motion,
the following be added, namely:—

‘but regret to note that the Ad-
dress has failed to suggest meas-
ures for safeguarding the security
of this country in view of chang-
ing world situation particularly the
proposed military alliance between
Turkey and Pakistan and the mili-
tary aid of U. S. A. to Pakistan’.”
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President’s Address

234
SHRI B. GUPTA: Sir I move:

31. “That at the end of the motion,
the following be added, namely:—

‘but regret that—

(i) the Government's foreign
policy suffers very serious limita-
tions and inconsistencies which
come in the way of India play-
ing her full part in the struggle
for world peace;

(ii) effective steps are not yet
taken by the Government in
order to fight the U. S. threat
to the independence and sover-
eignty of our country resulting
from the U. S.-Pakistan
military pact;

(iii) there is neither objective
appraisal of the deteriorating
economic situation in the coun-
try nor are there any effective
proposals to improve it in the
Address;

* * * *

(v) the Address does not make
any reference to the responsi-
bility of the Government for the
grim tragedy at the Kumbh
Mela, nor does it contain any
proposals for relief measures for
the relatives of the victims of
that tragedy'.”

Mgr. CHAIRMAN: The amendments
and the motion are now open for dis-
cussion,

SHrr TAJAMUL HUSAIN (Bihar):
Sir, 1 rise on a point of order before
the discussion starts. My point of
order is this. It is a well-known and
well-established principle of law that
the merit or demerit of a matter which
is sub-judice or is under investigation
or is being enquired into should not be
discussed in a House of legislatare.
The reason for this principle of law is
this.

(Interruptions.)

I am in possession of the House, The
reason I was mentioning was this, that
the persons who are enquiring into
the matter may be influenced by the
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decision of the Legislature. I am sure,
Sir, that in this particular ease the |
members who are enguiring into the '
Kumbh Mela tragedy will not be in-
fluenced but the principle of law is
there and, therefore, I want your rui-
ing. If you accept my point of order, I
would request you, Sir, to order all
those Members who are going to speak
on this motion......

Ser1 C. G. K. REDDY: How can a
point of order arise when nobody has
spoken?

‘Surr B. C. GHOSE: On a point of
corder, Sir. The amendments have al-
ready been moved and the point of
order is out of order at the moment.
If there was to be a point of order, it
should have been mentiened at the
time of the moving of the amendments.

Sur1 H.D.RAJAH: There ig another
point which I would like to mention.
One point of importance, first of all,
is that it is oot @ court of law. The

(V)

point of law which he has referred to
is bad in law because the matter has
been referred to in the Tresident’s
speech and we are debating the Presi-
dent’s Address and the court of enquiry
is not a court of law. Therefore, there
is no point at all which the hon, Mem-
ber should have raised,

Tee LEADER or tHE COUNCIL
(Suri C. C. Biswas): Sir, I was going
to point out that the point of order
which he has raised would have been
very appropriate if we were in a court
of law, or if we were discussing a
matter which was before a court of
law. That is not the case here; men-
tion has been made of this matter in
the President’s Address and there is
no reason why Members of this House
should not be given an opportunity to
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discuss it. If they make statements
which are the subject matter of an en-
quiry, it will be for the Members to
regulate their speeches and consider '
whether or not they should say any- ‘
thing on the matter which is now be- |
fore the court of enquiry. The Prime |
Minister told us yesterday that the |
Members will have an opportunity of J
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discussing this matter critically with
reference to the points which are the
subject matter of enquiry when the
report of the Enquiry Committee is
placed before the House and, subject
to that, I think, Sir, it should be open
to Members of this House to express

their sentiments regarding this terrible
tragedy.

Surr TAJAMUL HUSAIN: I know

the decision you will give, Sir, after
this.

Mr. CHAIRMAN: Let me say what
[ have to say since you have raised
a point of order. There is a provision
in the rules which says that anything
is admissible provided it shall not
relate to any matter which is under
adjudication by a court of law having
jurisdiction in any part of India. Since
it has been said that it is not a court
of law, the point of order is not ten-
able,

Surt TAJAMUL HUSAIN: §ir. i

raise another nol v o order: Although

tha Kumhh Mala ia of all-India interest,

yet it is purely a provincial or a State
subject.

SHR! C. G. K. REDDY: What is the
point of order. The point of order
cannot be raised before

SHrRr TAJAMUL HUSAIN: The Con-
stitution of India is very clear on this
point. We find the following in List
II—State List—of the Seventh Sche-
dule: Entry 1 mentions Public Order.
entry 2 mentions Police, entry 6 men-
tions Public Health and Sanitation,
entiry 7 mentions Pilgrimages and
entry 28 mentions Markets and Fairs.

Surr P. SUNDARAYYA:
reference to “At homes”.

It has no

Sart  TAJAMUL HUSAIN: Since
Kumbh Mela is a State subject, we
have no power to discuss it. It is for
the State Legislature to discuss it. This
is my point of order. I know the
ruling which is going to be against me,
but I want your ruling on this also.
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Snri C. G. K. REDDY: There is no
point of order, Sir.

Surr C. C. BISWAS: Supposing a
railway disaster takes place in any
part of India. It is suggested that this
matter cannot be discussed on the floor
of Parliament, but, must be a subject
matter of discussion within the State
where the disaster occurred? That is
a proposition which we can never
accept; because the tragedy took place
at Allahabad, to say that the whole of
the responsibility must lie with the
authorities in that State and that,
therefore, no one outside that State is

[ COUNCIL ]

competent to say anything about it,
is a proposition which we cannot
accept. Sir, I do not take such a
restricted and narrow view of the
rights of Members of this House.

Mgr. CHAIRMAN: For the reasons
urged by the Leader of the House and
the consideration that the President
referred to the Kumbh tragedy in his
Address and the Mela was not a Pro-
~incial but a national festival and the
victims of the tragedy belonged to
all parts of the country and the Centre
agreed to the raising of the terminal
tax, we cannot say that discussion on
it here should be banned.

Surr H. C. MATHUR: Mr. Chair-
man, I was amazed at what the hon.
Member who moved the motion said
about the military pact between Pakis-
tan, the United States and Turkey.

[MR. DEpUTY CHAIRMAN in the Chair.]

He wanits to wait and watch and
judge the affair from the quantum of
aid that is given to Pakistan. Sir, it
is just contrary to what the hon. Prime
Minister said on the floor of this House
and what he has been saying all over
the country. The hon. Prime Minister
has never missed an opportunity and

an occasion 1o denounce this
4 pwM.

pact. As a matter of fact he
has denounced this pact basi-
cally and on principle. The
quantum of aid received 1is absc-

lutely immaterial because this pact

just undermines the entire foreign
policy of India for peace and we feel )
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very much concerned about it. Because
though Pakistan is directly concerned,
they cannot dump gunpowder at our
doors and if their house is blown up.
our house will be rocked too. Sir, to
my mind the master plan of the master
diplomats is unfolding itself and the
very purpose for which Pakistan was
carved out and created is being ful-
filled by these pacts and agreements.
Speaking on this very subject at the
close of ine last session when foreign
affairs were discussed I submitted and
I find it expedient today to repeat and
emphasize that our policy in respect
of Kashmir has been weak, hesitant
and absolutely unrealistic.

Sir, we have left our fellowmen in
Kashmir in a state of suspense and
stalemate though the peopla of Kash-
mir have in a very unmistakable man-
ner given expression {o their feelings
of deep confidence in India and to their
desire for a full and final accession, It
was most unfortunate that we com-
mitted t{he suicidal mistake of not
driving out the aggressors from the
occupied territory, clean out of it,
before we stopped and before we
ordered cease-fire. Sir, it would be
really tragic if we do not realise even
now that our case before U. N. O.
should be confined only to driving out
the aggressors and to claiming com-
pensation for all the ravages that they
have inflicted on that beautiful valley.
Sir, this decision as a matter of fact
should have been taken two years ear-
lier. India would have been happier
for that; Kashmir would have been
happier for that and Pakistan would
have reconciled to that realistic state
of affairs and would have understood
the position. This question should
have been dead, buried and forgotten
long back. It has unnecessarily been
kept alive. The Sadr-e-Riyasat of
Kashmir as well as the Prime Minister
of Kashmir have spoken in clear and
unmistakable manner. They cannot
think in any other terms but full and
final accession to India. There are
only two political parties in the State
and both those political parties as well
as anybody that counts speak and sup-
port Joudly the same decision and
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particularly now the elected Consti-
tuent Assembly of that State has
adopted a resolution ratifying such
4 decision and there is abso-
lutely no reason why India
should not accept that decision
from Kashmir. Have we not been re-
cognising—it is a square question which
I want to ask—have we not heen re-
cognising this Constituent Assembly?
Have we not recognised the recom-
mendations of this Constituent Assem-
bly? Has the President not been issu-
ing orders on the recommendations of
this Constituent Assembly? What, after
all, are the' reasons for not accepting
that hand of friendship which has been
extended by that State? The Prime
Minister of that State mentioned only
the other day, “We the people of Kasn-
mir hereby extend our hand of friend-
ship; we want full and final accession.
It is now for the people of India and
for the Government of India to accept
that hand”. I ask the Government:
What are thereasons now for not ac-
cepting that hand of friendship and
what are the reasons that we should
not tell Pakistan that Kashmir is a
part and parcel of India and that the
accession is full and final? What the
hon. Foreign Minister and Prime Minis-
ter of Pakistan have stated in regard
to this matter is absolutely out of con-
text and if anybody is responsible for
bringing about such a state of affairs
it is Pakistan itself. Sir, I would sub-
mit, and I would submit with all the
emphasis at my command, that we
must take a realistic attitude in this
matter. How can we forget that Pakis-
tan never hesitated to launch a trea-
cherous attack on India in Kashmir?
Let us not forget that Pakistan would
not hesitate to launch an attack on
India if it were strong enough to do
that. What are our reasons to believe
that Pakistan has changed its attitude?
As a matter of fact, the past indicates
that and the present confirms it and
every event is in that direction. The
Prime Minister of India was
magnanimous enough to offer
a plebiscite and we were an-
xious enough  to create an at-
mosphere of friendship and friendliness.
We were anxious enough to have n@go-
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tiations, to accord the warmest of re-
ceptions to the Prime Minister of Pakis-
tan here. We wanted to settle this
affair by negotiations and in between
again such a thing happens which
clouds the whole issue and which makes
it obvious to us that the purpose for
which Pakistan was carved out and
created is being fulfilled in this manner.

Sir, the last time when Pakistan
attacked Kashmir, we were almost
caught napping. It was almost by a
hair’s breadth that a great tragedy
was averted. I hope we will not be
caught babbling this time. A vigilant
and vigorous India alone can stop ag-
gression. Our Government and our
people must therefore be vigilant and
vigorous. A national policy must be
launched. As a matter of fact, I have
tabled a resolution for thig very session
of Parliament that a convention of ali
the political leaders in the country and
Independents should be invited by the

Government  of India and a
programme of national security
should be chalked out and it
should be pursued. Aggression or

no aggression, we are living in such
times that we must he vigilant against
Pakistan’s designs; we must be vigi-
lant against foreign intrigues and we
must be vigilant against the fifth col-
umnists in this country. More than
that, we must develop our national
vigour and launch a national pro-
gramme, a movement to organise our
defence and to steel our will and deter-
mination. It is only such vigilance and
vigour which will avert the catas-
trophe. Sir, my complaint against the
Government is that even this issue of
international crisis is being made a
party issue. The Government is think-
ing only on party lines and treating this
matter on a party level rather than
on a national level. It is really un-
fortunate that they want to take advan-
tage of this international situation for
the party benefit. They should have
called a convention, as I suggested.
The President of the Congress who is
also the Prime Minister of India lost
no time in asking the Congress Party
to orgainse meetings and processions
and organise public opinion in this
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matter. I think, Sir, that in such
national affairs, in such affairs of na-
tional importance, the proper thing
would have been not a party organisa-
tion, but an all-India organisation. So
it was definitely with that background
that I tabled my resolution. And it
is for that purpose that I most earnest-
ly appeal to the Government that on
such occasions we must rise above
party levels. I attach a very great
importance to the proposed military
pact, Sir, and I do not think it was a
correct advice which was given by our
friend that we should wait and watch.
There is nothing for us to wait and
watch. We must be up and dotng. It
is one thing to be panicky and it is
another thing to be vigilant and to be
doing. We are not at all afraid of it.
We do not bother our heads about that.
We know that we have got inherent
strength and that inherent strength has
got to be mobilised. That is all that I
have asked for. And I wish that we
should remind our American friends
that atom bomb is strong and hydrogen
bomb is stronger, but man is the
strongest of all. They may have the
T. N. T. power to wipe off the masses
but they have no power to wipe off
man and man’s desire for peace, It has
been the sustained policy of India to
restrict the sphere of war. It has been
ur constant endeavour to seal off an
area to be the sanctuary of peace.
Why are our American friends anxious
and why do they not realise that by
trying to increase their sphere of in-
fluence they are trying to come face to
face with the other power-bloc? Any
small incident can just set the fuse on.
We may have to pass through fire,
And I wish our American friends and
our Pakistan friends to understand that
of course we will get burns a (]
will have to pass through fire, but{will
come out of that fire and we will
emerge out of that fire steeled to better
strength but that fire will consume the
might of America and that will destroy
Pakistan for ever. Let us not mince
matters and let us be very clear about
it. Can America say that India is not
democratic? Do Americans not believe
that it is only through India and India
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alone that democracy can survive in
Asia? If democracy and free world are
the motives of America, then America
has got to be most friendly with India
and most helpful to India. But we
find that America has taken up a mos*
unfriendly attitude and a most unfriend-
ly action by going into such a pact. Sir,.
as I submitted at the very beginning,
my feeling is that our Anglo-American
friends are not so much interested in
a free world and a democratic world.
It is all tall and hollow talk. They
are interested only in increasing their
sphere of influence and they are in-
terested only in their trade and com-
merce. And it should be quite obvious
to us that this military pact is directed
only towards the increase of that
sphere of influence and to exert a sort
of influence and pressure on India sc
that India may be sucked into thal
sphere.

Then, Sir, there is another thing
Although it may look a bit paradoxi-
cal, yet all the same I feel strongly—
and I do not hesitate in stating—that
an industrially developed India will be
a great headache to America, and Eng-
land particularly. As a matter of fact.
our textile industry is already a source
of great anxiety to the British. We are
not unly self-sufficient, but we are ex
porting and seizing the markets. Japar
is coming into the picture and Englanc
is facing starvation. They must take
the earliest opportunity to destory the
textile industry of India. As I sub
mitted, it might look very horrifying
but it is a fact. History repeats itself
History has taught us a lesson. Is i
not true history that hundreds o
superb weavers of Dacca fame were
liquidated in the interest of Britis!
Textile Industry? Therefore I would
like to warn the Government of Indic
to take all precautions and all care
Again I repeat that there is no occasior
for us tn be panicky. There is nc
occasion for us to be worried about
1t. We have also noted and noticec
that there have been political murder!
in Asia, and the shady hands of the
power blocs have been suspected. X
hope our security organisation is aleri
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and vigilant, and I do think that they
will discharge their duties very well.
But still 1 find it necessary to alert
them and to give them a warning,
because 1 will never forget that it was
through the culpable negligence of our
security organisation that we lost the
greatest man that India had produced.

Sir, I will confine my remarks about
the foreign policy only to this aspect
of the question and would like to
touch ancother very important point.
The more I have travelled the more
people I bave met, the more convinced
have I feit that it is neither Com-
munism nor communalism which
threatens the integrity and progress
of otr country. It is tne growing
spirit of provincialism. The poor mas-
ses are not concerned. It is only the
politicians and the officers of the Go-
vernment at the top who are responsi-
ble for corrupting the national life in
this sphere. Just think of the unseem-
ly attitude which the State of Bihar
took in respect of the Commission for
the Reorganisation of States. What an
unseemly attitude have they taken?
Think of the arrogant attitude taken
by the Chief Minister of Bombay in
respect of Abu and the adjoining areas.
Y am simply surprised to see that these
people are behaving like Sultans as
if they have conquered certain areas
and annexed those territories to their
kingdoms. Then we see the outburst
of the Chief Minister of Madhya Pra-
desh over the location of the steel
plant as if heavens would fall if it is
located in Orissa or Bihar or Bengal.
What does it matter where it is locat-
ed, so long as it is in the best interests
of the nation? I do not mind Abu and
the adjoining areas remaining in Bom-
bay if the people of that area so de-
gsire. TLet them so remain. I do not
mind it. but it is really absurd that the
Chief Minister of Bombay should re-
fuse the Home Minister of India and
say that he would not put the Reso-
lution which was unanimously passed
by the Rajasthan Legislature before
the Y.eglslature of the Bombay State
to take their opinion. He has simply
ignored the Home Minister of the Gov-
ernment of India. The Constitution
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requires that the other States concern-
ed should be consulted. The Reso-
lution has been in the hands of the
Home Minister for some time now,
hut he feels absolutely helpless, be-
cause the Chief Minister of Bombay
would not take it to the Bombay Legis-
lature. As I said, I do not mind if
Abu and the adjoining areas remain
in Bombay. Let them remain so, if
the people of those areas want to stay
there. What does it matter? But this
sort of attitude by the people at the
top is simply indefensible and we
have to hang our heads in shame. It
definitely irritates us to the utmost.

Then, Sir, we are all aware of the
small kingdoms which are being carved
out in the offices. Here is a depart-
mental head who happens to be a Pun-
jabi, and all the Sardars must be pro-
vided for. Here is a gentleman from
Madras and all the South Indians must
be flooded in. What is all this
nonsense? I repeat, Sir, that neither
Communism nor communalism but it
is the growing spirit of provincialism
which is the greatest danger to the
integrity, development and progress of
India. The Government of India
stands to blame in this matter. They
must take strong action and put this
down with a heavy hand. We have
got this States Reorganisation Com-
mission. Only peaceful representations
and proper evidence before the Com-
mission should be there. Let the Com-
mission come to its decision and I
think, if necessary, even the Constitu-
tion should be changed to avoid the
contingencies of the type which I have
pointed out. Let people who have no
concern in these disputes, people of
independent views, consider this
matter. Their decisions should be
respected, and any activity and any
action against that decision should k&
treated as anti-national, and the people
who indulge in such provincialism
should be punished. They should be
treated more strongly than even the
corrupt officers.

Pror. G. RANGA (Andhra): What

ahout the Ministers?
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SHRI H. C. MATHUR: That is exact-
ly what I am saying. When I thought
. of this, I thought, ‘Who is going fo
punish these officers?” That was my
headache, because the Ministers are
more guilly than the officers them-
selves. That is absolutely true. Sir,
this ig something which has got to be
attended to. Wherever 1 went,
when I went to such national institu-
tions like Chittaranjan and Sindri and
when I talked to the people there, this
sort of complaint was voiced by them.
If the departmental head happens to
be of a particular province, all sorts
of things happen there. [ will deal
with this further when I discuss the
Railway Budget and say what is hap-
pening in the Railway Department, and
will cite some instances before the hon
the Railway Minister.

My next amendment was about un-
employment. The President himself
has referred to it in his Address and
he has felt concern about it. It is
certainly a matter for deep concern and
anxiety that there should be such
acute unemployment even at a time
when we are in the midst of the first
Five Year Plan. I submit that I was
very much dismayed when I found
that even in those areas where the
execution of the Five Year Plan was
in full swing and where other indus-
trial development was taking place,
the situation regarding unemployment
was as acute as anywhere else. I am
talking .of the Damodar Valley Area.
Thére are so many dams being con-
structed there; there are so many
canals being dug there and it is in
that area that we have Chittaranjan
and Sindri, and yet I was told that
educated young men—Bengalees—who
were even prepared to take to manual
labour, were being driven back dis-
appointed. My friend who seconded
i{he motion talked about the Five Year
Plan. I think, Sir, that there can be
no truer comment on the Five Year
Plan than this increasing unemploy-
ment among the people. There is noth-
ing which can give a better indication
about the success of the Plan and if
this is the state of affairs regarding
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unemployment, it is absolutely un-
realistic to talk about the success of
the Five Year Plan.

Mr. DEPUTY CHAIRMAN: Only
two minutes more.

Sur1 H. C. MATHUR: Though the
greatest concern and anxiety has been
expressed regarding unemployment and
though some haphazard actions have
been taken, we have not even started
with the first thing. There is no sur-
vey made in any sphere in any State
about the real situation regarding un-
employment. How are we going to
meet the situation? How are we to
tackle this probiem? I asked this
qguestion more than eight months ago
here on the floor of this House of the
Mimster for Labour, “Have you any
agency, have you got any organisation,
bhave you got any intention to go into
this matter?” On occasions like this,
a little concern is expressed, but how
does it help?

Sir, I will close in a minute, but I can-
not close my speech without referring
to the most ghastly tragedy at Kumbh.
I will not deal with it exhaustively.
because it is the right of those friends
who have tabled amendments on that
subject, and because I have had an
opportunity to speak first, I will not
take away their rights. But I cannot
help referring to it. What has happened
thers could not happen anywhere else.
I am even prepared to believe that the
Government made the very best
arrangements conceivable. I do not
know but I am told as a matter of fact
that the Mela Officer took all pains
and that he was a sincere and good
worker. I have no reason to dispute
that, but certainly the Government
stands self-condemned, and I do not
find words strong enough in any dic-
tionary to condemn the Government
when they say that they did not know
about the affair till eight hours had
passed after the occurrence. The
Prime Minister of India and the Chief
Minister of U. P. had confessed it.
Does it lie in their mouth to say that
they did not know about it for eight
hours or nine hours? The House may
condemn me for saying this, but I
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will not hesitate to say that I was
not shocked so much about the tragedy
as"by the fact that a garden and music
party was held that very evening.
Have we fallen so low, have we de-
graded ourselves to that extent? Such
a thing is simply inconceivable in any
civilised country, and we must express
our greatest resentment against such a
conduct on the part of authority,
whether they be the highest dignitaries
of the State or not. They do not re-
main so, when they are charged with
such callousness. Thank you, Sir.

Dr. RAGHU VIRA (Madhva Pra-
desh):

To WAR (7 wawr) @ SUEAE
WEIa, ¥ a3 Y & fF 7 WAy qaT
wrezafi gro TR SR ST & gfirnen
FT FAART ¥ IY I AT ATAN
9% 5 & foT gerzar

wezafy & ghywpw § gad ast
o, S IF A ¥ aqae 8 8, “sar”
£t 3T oF 3207 syF veY gg &8

T &7 ¥ &t | gad fres ad § Far
%o fFar sk s a9 § g7 |1 %9
FT & TH 9% g9 faam & €
T AR GHET g9 ¥ T {AWT qOH
T[] F T A O T@ O A
gasgr & gEeg § S ogArr A
YT HT TF W § ST T TH
gfteq FeaT ST § A9ite gardy
gifrafyra fifa w1 &1 e ag afomw
fegor ggar § | W R wfa-
g qad Hifa &1 aEw@ 7
FT RS 9§ AR W@l aF g @I
&q gar & arf| enfia @ F1 o=

®3§ I

forg @ma wrE &dT gar S9 awa
T ¥ @ W gF afw Y T
wfiq o} ofiar ¥ 2t F 39 TET®
Wi 7 g 571, BT 300-¥oo
aut &, 99 I F T FE@T, T
SR AT e N ¥ ggraaT ¥ )
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S8 F1 Ry 78 ga fr s @ @R
F HyAF ST ¥ 3w aga
SETTEIEY | THF AT, B QY40
¥ BT A9 TF, TN IR UL X
M w1 afwfon 58 o9 1 awe
frar | safoer =1 a8 @@ agt ==
G A I I AT A8 AT ALY &
THH TR TR L34 F Fa wg
ez 7 AT AT @R (aggressor)
(arras) «@ifye fear w@r 8 a99
WRA &Y FheT o97 3 a7 fow 7 =g
Tgl, gar ¥ arfs wnifm wq, afk
ST &7 JrEHE e #0991 faza
wifa A Y I | S F g gwEET
FG & fod WRARYq o\ F g7 v
T far fomed oftmarg 3w ok s
e gferfert 4 1 8 TR F T4 aga
fias o0 W I g e @ &
HFAT AGT g3 | ST A 9 AufET
ST & q1T §@fa F% o a9 g
&3 famer w13 ¥ R o & wifa =)
WS A3 fod am N § q=y
ST AT AT FI T Fa7 5 afg &
WA § oM & arg & e §
o I fod I F aryard oA ¥
sfafafa Wt gem =ifed, 7€ a1 e
qA: WA ST AT | W U 7 W
I F O TG A oEWR W
& wifeer F SNA F Ay §fy F
am &/ four | 99 ¥ arfafia ga
FoT ¥ oF ©fW, 9 A & qwg,
IO FAW A AR arfemm
q off=mA & Ul w9 w39 ¥ foi
& wifgent i g F 9m foar, &R
ST & 979 S G0 g2 99 W g
% | IR W FEr B s A
g § ST F 9T T gaw &1
WH AR A N, I F ¥
9y B fod ™ § AR I Iy

3 & Ffgsr A far war @ fy
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T e i@ | AR, AT
fgar A9y SRLETAT w9 F W
s 9% T § Sk fawg W g
agt =afy gerd | e § IAe
fag &, TR & wiw fagwm g
g T ST T T AT AN FEL A
FERTTT F1 987 37 T ESS T AT
z 2T F1 29§ A I TG |

gak aAfEr & 9™ AN TR
aa 9= qEE 9% a1d 3 | I
¥ g WTEAY FT TSHR & o
qg @ { gur | 9 ¥ UG A
+E TR T, A FHH A
% am 4@ a1 | g, § tete ¥
afceT ¥ T SaTE 99 F & AT,
g7 (<30 # AFET T 31 A
w3 (convention) gaT R
mmﬂﬂgﬁioﬁw IS IRE
sl ot FAT SO ArTE A
admar ¥ o F & R &T
frd T3 | Fa AR & &Y AT TE 9T,
§ sfEA TErE AT A9 § A
aufm # agt ¥ gRas # Sl S
O 4, St gOR 3 & @A qE AT
qeAT ¥ T ST F T F A
fafore w7 4—3 g fod A1 agd
gvs fox A8 d—fo g ag J|
w6 SRR BTN 38T ST
¥ &, w@@ | g, RO
w§, AT 7, AR ITATTAER
gﬁmg,uaa$f$wﬁ?ﬁ1ﬁ%#ﬁ
forr wegm & 9 1 WOET F T
arifrae goreEl A agl F ST H
qredas & -Gu-SrEAT, T4 SEar
] WIEAT IUT FTOIYFT T TS
g ot g weE & e fw w
& “wae gfear” (“Mother India”)
2\ Brat 7§ gEw AT § W@
% fyag & qdt €, AT oF gadr FEq
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¥ FE @A T9 A TR AT
of, 2y g9 & 5 wawm, 419, feewa
arfe fagmt & witead & 359 RS
a7 FRifwar @ wwfag arfem A
gafeqa fear | ag iy g9 & f& @y
frysrie o F smmfagi & W
yAfHT § W F waw § wwr
fa== a1 b@W #1 ad FRar ag
W ga g i s9dee @ =wfao § #al
fF gw wRaaw F ama quwAar A&l
T FTI | T T FT Q¢
A g7 9’¥e F TRAM SR F o
Sy ey HRee g 3R aufr gua
gwa 9T JAf@r & a2 T faaren
7 g #e1 f5 ‘@Y W dege &2 |
7w g7 gfemr”  (we are grateful
that there is an India) (g% ¥ 77
g dfrfam 7 wa @M
AR AW F W FEET g) ) Fae
qifeer R AT FT SR =T AT £ 0
frg fET WY wRaay # Feeqar @R
gEriaT #r Aifa st s

F A WA

T BT R A FIT AL A
FY IFATS &1 THTLT FY A : TF, AiaH
g AR @, & g o
wifeas ggraar & &7 § W A agT
AT T WQ qG IF AL G TF gH
qg famm ad @ fs  swfewr
Ffers GETal gAHT 49T | AZT JUST |
a9 waferr § gael fagam feemar
for gu wias wg@ar & 939 ¥ a9
FF LT AR 99 gAT FATHT ¥ ;iyw
ggraat & | g wfas agEar @
¥ sufeET #1 g, anfa g7 fa=r
qg AT AT TH €47 H & & d19
ars TGl F AR HIR 47 W )
sl S T FT 97 G T g, A
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TqET g sfewT A8 fF Wi FEw
wifg FEar € | § gg T4 " F
wafwr arf a7 smgar 1| wRfET
arfer =rgan § g sawr = &
AT gEW &Y § 1 ARy AT Ay @R
A ag wAar 5 ag g8 g1
a1fed &1 AT 9T 2 | S 4§ & fAag
Ag A AR AT @A AT
g ogfn mfem F g wifes
qIAGT T gHY Fl & gEET W
TS 7 g T4 w1gy, By fex o
S gaT § 9 AF i Wy agraar
AT | TG 99 SAHT A L& A
g a1 9 g@ gar | AnfoR & &%
a3 Sfag gaET-aAl 7 g S
Nu Far Gfey  TARIA AgE A
“Political Peter Pan, the Lost ’
Leader, the Man in the middle’
gearfe savfuat & faspfaa fFam g

T U A 1§94 § 39 44
Ay A FIaHT g7 o F § | -
ofg 7 ast afenar & @ gFFw 4 39
AT T | SEN qE (AL FT ey
¢ eardy #fa oF &, fFeg et aF w19
JUITHT T FEeY &, T I gH aTEqd
¥ far s =ifgg | @R o9 aF
frat & qry dfF gfg 787 7 1 W
W g 7y Fan i 2w &
arg afrw #fg w37 g o, o=@
qg 9A &1 A1 7 e F o
f a7 forar sw | W a% g\ oanfa
F A § AN W | TG AT At
& AT FRF A9ET 97 SEH WA
gufeT T e 4 oF a€t A
qzH A7 S &Y foud werersw
TH AT | UgT WiLEd I3 @s7 gl
% fr 9% Sz g §O # ¢ WE
&9 7 3w gy 71 a0 fFar g W
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it 7 g& afw 1 falra fan &, faeg
TR 7 79 WE g9 fae sy
@nétagag%qrﬁreawi?%m
g#i aF  ag Wi ggmar 3 | g
geraar fFw gw) & grh, ey
grft agfe gwraTe-a= § ggat faawn
o1 @ & g fAfea &7 ¥ wyar
Afaw €9 ¥ T9 ggEET 1 F7 ey
R afcorrs  grm ag ft g9 iy e
9 § 1| TR 9N R fuge fax
q iy ¥ v g@ = afdfeafadt &
FAT FAT ERT | T AR TAA 3@
73 a9 7 EeT i T gw STeR ¥ "
N AT TG ! T QO 9 &, forgeT
grarar§ Iae g § | gg fafea
¢ F g @ weamed 9Ef 9T 999,
B foaw oo et A7 g’ Hraamwar
TS IYRT W HIA AL AL & THRY |
it @ fEaT AR @ # g FR
¥ fag gaa q9adig g g § )
o qfe AraedHar g< a1 FEIAT, ST
FR(AT AT TlRT T FT W AT
T T F g @ g9, Wk
TAET AT FAATEAT FT GIHAT FG |
fieg ga% ford afs goe anx ¥ war-
TG ¥R A ATIAFAT T AT W IY
qII AN, CET A AqAr Jafrew
famame & | Wt 7 zww faRal &
Fa ATlaF FEar 1 oA, =y miaw
QAT 39 ¥ 9g g4 ag [Ty #%
femm ar i g frdft s & s |
T 9= | AW faw g foaw wwm
qg FT AMEIN A W AT AR
gat ag feaans asm fF afer & fag
T s mics a1 # fag gawy
FEAAT I AT ArEE g, q1 R TEY
AT T4, UF &, &1 F qq9T BAF b,
Tg FEAT 50 THA FAEF G
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qifFeaTT & wFag A OF &1 s

FCT T § | w @ o
F T g€ I gAY g A famw
3@ WAC TE FAT | FEA gE g
freg gaq Sud AR AT, @
o & fF g A | anfa @ | g
arfFeqT FY ST A, dg & AT=I-
g1 7 gf Tgw fa & & & Fg W
fear | S (TR g St foew
o Z A fe@wrd | wgE geaml
] THATH F AR G WSHAT ST @I
& ST UWe 9rEl # e r | agl
FI9 FT { § | S TEIh TR
# & Roo F1 gE ¥, fomd foram & ¢
“fermafes  (democratic), @R
(Secular), #z= (natioral) Isa
1 feae F<A gWTQ wdeq g 17 aEr
T | WG ST &7 F9ed §
97 Mqd T IHE FaRE U TS T
Iaw w2 1 AR gFaEar o A Fe
0 az 18 vtz (Party issue) g,
w7 7E FAT qET FTFW L ? F ATAAT
§ 5 F99 s o=l &1 5w T,
QUET AT B AT FTE | G A
e 8 {6 AT qredl g4 F 999 |
T TEEET &Y, WL GAET 8 T |
#< afe a7 (dause macabre) a7
amsa, (dause de feu) R e
g, afc gt 9 fee s #r ot
R I A e L B FA (RO
9T 3T UF A9 FET FR0 AR Ay
Fgraa : Pu Tung Hsin & sqar
§3 e, g, feaa @ @ 91
At & asgafa “Foe W gged”
7 o “arg A, Jig (o
R, T AA) FT A T AT AY
a1 FAA O fomaq” o= faamdi
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TG FE G AT AT OAR A &
geqTfeq F3T, HR T FT AT G
gRIT |

[For English translation see Appen-
dix VII, Annexure No. 21.]

SHrr P. SUNDARAYYA: Mr. De-
puty Chairman, the Presidential Ad-
dress is a dull and colourless speech,
reflecting the complacent and bank-
rupt policy of the Government during
the last one year. If the Government
cannot advise our President for any-
thing better than this—and the Address
should be a review of the davelop-
ments and failures if any, and not this
kind of a dull and colourless thing
which does not show us anything—if
the Government is incapable of advis-
ing the President for anything other
than such speeches, then it is better
that we stop this farce of a Presidential
Address and bring suitable amend-
ments to our Constitution; that would
be better for all of us and fer our
country.

Sir, it is our duty to review on this
occasion both the foreign and the in-
{ernal policies of the Government
during the last one year. Taking up
the foreign policy first, we have to
say sorrowfully that in spite of the
Prime Minister’s claims of an independ-
ent and neutral policy, we still con-
tinue to have a subservient policy, a
policy subservient to foreign imperial-
ists. Take the question of the Korean
situation itself. Yes, we have inter-
vened in it and it is good that we sent
our Custodian Force so that the
Korean prisoners of war could get an
opportunity for explanations. But
what actually happened? Every one
of us certainly commends the way in
which the Custodiah Force behaved
there. On that there can be no differ-
ence of opinion whatsoever. But
what we are criticising is the govern-
mental policy which, after all, our
Custodian Force has to carry out and
it is this policy that is subservient
and the Govermment’s foreign policy
is neither independent nor neutral.
When the Korean prisoners of war
were taken, It is well-known that
America’s agents as well as the agents
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of Chiang Kal Shek and Syngman
Rhee were there, and in spite of that,
while recefving them, instead of break-
ing up these gangsters who had been
implanted among the Korean prison-
ers of war, we took them and posted
them in the same old battalions. There
even murders took place and in spite
of repeated requests that the terrorist
gangs in the Xorean prisoners war
camps should be disbanded, we did
not take any steps whatsoever, on the
ground that the taking of any such
steps would mean bloodshed. The re-
sult has been that there could be no
explanations, the period of 90 days
was over and the UN. Command
stuck to its pound of flesh and said
“No more explanations; but return
the prisoners back.” Again the Neu-
tral Nations Repatriation Commission
presided over by us condemns the U.N.
Command’s attitude on the whole ques-
tion. But what is the use of this con-
demnation? Ultimately it could not
stand and the explanations could not
be continued for the full 90 days as
provided for in the Armistice Agree-
ment. On the other hand, knowing
fully well that handing over of the
prisoners of war back to the UN. Com-
mand means their being released—-
released nominally—but then to be
forcibly nrecruited into their army,
the army of Chiang Kai Shek and
Syngman Rhee—they were returned.
And we know they are immediately
taken to the island of Formosa where
they are put in concentration camps
for ihree months for the so-called
brain-washing and later on to be for-
cibly recruited into the army. We
know what this brain-washing means—
nothing but torture.

Why is it that they have
done it? It s nothing  but
being intimidated by the American
threats. The worst of it is that we
had 17 murderers who were responsible
for the killings in the camps of the
Korean prisoners of war. Witnesses
had to be called and a trial launched.
The trial was launched but on the
ground that the United Nations Com-
mand would not release the witnesses
to come, we simply handed those mur-
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derers back under protest. What is
the use of the protest?

SHrr K. S. HEGDE (Madras):
What do you want them to do?

Surt P. SUNDARAYYA: You knew-
that all these things would come when
you took up the responsibility of pre-
siding over the Neutral Nations Re-
patriation Commission and you ought
to have carried out your responsibili-
ties without. being intimidated.

Sur1 GOVINDA REDDY (Mysore)y
We should have invaded South Korea?

SRt K. S. HEGDE: Declare War?

Sur1 P. SUNDARAYYA: Sir, the-
intimidation by America continues. It
was a great speech that the Prime
Minister made in this very House
during the debate on foreign affairs-
at the last session and he vehemently
attacked and condemned the pact
which the United States of America
proposes to make with Pakistan. He:
said that it was a danger not only to-
India, not only to Pakistan but for
the whole of Asia. What has hap-
pened afterwards? The Ruling Party—-
and our Prime Minister also—was a
party to the passing of a resolution as
they passed at 'the Kalyani Session,
praising the American Imperialists as
champions of freedom and democracy..

AN Hon. MEMBER: Questionr..
Surt P. SUNDARAYYA: Why
“question”? You please refer to your

own resolution. Why is it that the
President has come out with so col--
curless a statement and has not even.
referred to this pact? He only says
that some events have intervened
meanwhile which made our relations.
with Pakistan not as happy as they
ought to be. Why can’t he even men-~
tion the real facts?

SHRI K. S. HEGDE: We are be-
tween the devil and the deep sea.

Surt P. SUNDARAYYA: That is-
exactly my point. It is not a ques-
tion of being between the devil and:
the deep sea but that you do not want.
to make the U.S.A. angry by follow
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ing a really independent neutral poli-
cy. The most surprising thing is that
we rightly condemn the American Im-
perialists’ efforts to establish military
bases or to conclude some kind of mili-
tary pact with Paldistan in spite of our
protests. We are protesting not be-
~cause we are afraid of this thing, not
because we are afraid of some military
aid coming there—if it comes we can
take care of ourselves—but because
we feel that it is a dange'r to the free-
dom of the people nf Asia. It is from
that angle that we protest. While we
protest, our country led by the Prime
Minister goes on accepting aid in so
many forms from America and goes
on signing aid agreements by which
-even the so-called American technici-
ans and specialists are given diploma-
tic immunity in our own country.
What kind of a protest is this?

Now, Sir, coming to the British Im-
“perialists, we find that they are allow-
ed, even after seven yeara of Independ=
ence, to recryit @urkhas in Nepai.
T have pegen reading in the press
Quring the last few days that the
British Imperialists are going to start
mot one but half a dozen and more
bases in Nepal for recruitment of
Gurkhas. For what purpose? To take
them across our own country to our
neighbour Malaya and suppress the
Malayan people, and they recruit
them so that if not these Gurkhas, at
least their own British rifles can go
to Africa and murder the Kenya peo-
ple and even have a score board there
saying, “5 sh. for every person shot”.
Is this following an independent poli-
cy—bases for the British in Nepal,
bases in Pakistan for the Americans,
both West and East? We also know
that with the American aid and with
dhe aid of the NATO Powers, the Por-
tuegese in Goa have been reinforcing
their military bases there: the French
Imperialists have been reinforcing
military bases in Pondicherry and there
are also bases at Trincomalee. What
*kind of an independent foreign policy
is this which goes on allowing all this
kind of Imperialist bases all round our

«country? It does not mean that the
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only way to put a stop to all these
things is to make our army march;
there are other ways of clearing out
these people. Why is it that our Gov-
ernment is not supporting the people
in Pondicherry to fight back the goon-
das who have been armed by the
French Imperialists? We can certain-
ly do it.

AN. Hon. MEMBER: How?

Surt P. SUNDARAYYA: If youdo
not know, youw can later on personally
discuss it.

Why don’t you arm the people %0
protect themselves against the French
armed goondas? Pondicherry is not
one consolidated pocket. There are
villages scattered in between our terri-
tory. Similarly Daman is not one con-
solidated pocket They have %o go
through our territory to go to
their territories; why do you allow
thesg foreign Imperialists {0 transgress
our territory? ¥You can stop them.
Tf the Government really wants, with-
out even declaring a war, yYou can
squeeze these Imperialists out of our
country.

Surr A. S. RAJU: What is your
own Subbiah, leader of the Communist
Party doing in Pondicherry?

Pro¥. G. RANGA: That is a good
point; why not appreciate it?

Surr H. D. RAJAH:
are on the other side.

Unless you

Surt P. SUNDARAYYA: Now, let
us take the Indo-Ceylon Agreement.
We are very sorry that our Prime
Minister has given his consent to this
agreement. From every aspect this
is an agreement that is not in the
interests of our people or of the people
of Indian origin in Ceylon. It is the
Government of Ceylon that is to pre-
pare the register and if the name of
any adult Indian is not found on the
register then he will be considered as
an (llegal immigrant or an illicit immj-
grant and the onus of proving that he
is not an illegal immigrant is on this
unfortunate immigrant and not on the
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Government which fails to register
him properly. The dispute with the
Ceylon Government is on the gquestion
of citizenship rights, on this very ques-
tion of giving the right of registration
itself to the Ceylon Government and
thus throwing ourselves open for for-
cible ejection. What kind of an agree-
ment is this? What kind of a justice
is this to our own people who have
migrated there? Even those people
who have been regidtered and who
have been given Ceylonese citizenship
are to be kept, it seems, on a separate
register and in a separate electorate.
What does this mean? Does this not
mean that we are accepting a kind of
untouchability? Yes, it may be only
for ten years. How can there be two
¥inds of citizens, one set of citizens
belonging to Ceylon and another of
Indian origin who are to be treated
separately? Why should we accept
this? The main purpose of putting
these people in a separate electorats
is to see that our people—most of
whom are workiing in the plantations—
do not join hands with the Ceylonese
workers and defeat the vested inter-
€ests, more importantly, the British
planters who rob the Ceylonese people
as well as our own workers, On top
of this, the Prime Minister of Ceylon
after he concluded the agreement here,
goes back and makes a statementi that
any Indian labourer if he loses his job
will be forcibly deported. What is
then the use of this agreement? 2y
such kinds of threats he tries tv cow
down our Indian labourers there so as
to do whatever the British planters
want them to do because once the
labourers lose the job they not only
lose the job but they are liable to be
forcibly deported from Ceylon. There
are s¢ many other things also. That
is not the way to defend the interests
of our people whoe have migrated
from our country to Ceyion.

Now, Sir, I take one more instance
-even though I cannot go jinto much
detail, the Commonwealth Finance
Ministers’ Conference. The full details
“we do not know.
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5 P.M.

Syr: H. D. RAJAH: But there is
no mention of it in the President's

Address.

Surt P. SUNDARAYYA: It does
not matter. Sir, we do not know the
full details and the press reports on
it are so contradictory and so conflict-
ing that we do not know what to
make of those press reporis except
that recession in trade and in indus-
trial production in America is coming
on which will have its own effect espe-
cially on the so-called British Com-
monwealth and as such all the Com-
monweath countries must pool in such
a way that we should export more so
that the ratio does not fall. Does it
mean that we export more to defend
the interests of the British imperial-
ists? Or do we export more keeping
in view the needs of our people and
the needs of our industrial develop-
ment? These details we do not know.
And the way in which......

Mgr. DEPUTY CHAIRMAN: You
will know it tomorrow. You had bet-
ter wait and reserve your remarks.

SHRI P. SUNDARAYYA: From our
earlier experiences of the Finance
Minister’s statements on such confer-
ences, we did not derlve much benefit,
but I hope this time he will be giving
more facts so that we can really form
some opinion as to what is happen-
ing under the big cloak of the Com-
monwealth Finance Ministers’ Confer-
ence.

Coming to internal policies, I have
to characterise the Government as the
Government of procrastination. In
fact it is worse than that. Of course,
there is one exception where there is
no procrastination. When it is a ques-
tion of shooting down people, they are
very prompt. There is no necessity
then for a commission or committee
to investigate and report or no sub-
committee or sub sub-sub-committees
to formulate their opiniion. They are
very prompt in that matter; overnight
within hours and even minutes they......
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SHrt GOVINDA REDDY: How SHrt P. SUNDARAYYA: It is usual
many commiftees did you have? to expect interruptions from hon.

SHrr H. P. SAKSENA (Uttar Pra-
desh): Murderers they are all.

Suri P. SUNDARAYYA: And why
all this procrastination, because they
want to hoodwink the people into be-
lieving that they are enquiring into
their conditions whereas in reality the
Government relies more and more—be-
cause it cannot rely on the support of
the people—on the support of the most
reactionary forces to maintain its rule
against the people. Sir, this is patent
to anybody who is following what is
happening. Take the Travancore-
Cochin elections. It is the Catholic
Church with American money that is
behind the whole Congress campaign
there. Sir, though in our Constitution
we say that religious pressure should
not be applied in the elections, in
spite of that open circulars are issued
by the Church, in the name of the
Church, that anybody wha votes for
any left group and that anybody who
does not vote for the Congress shall
be excommunicated.

Sar: K. S. HEGDE:
a communication?

Is there such

SHrr P. SUNDARAYYA: Today I
have not got it here but if you want
[ can give you the photostat copies of
that circular and ...

Surr K. S. HEGDE: Probably you
wrote it and prepared a copy.

Sur1 P. SUNDARAYYA: Such kind
of things you are capable of; not we.

Sur: K. S. HEGDE: This is the
first time we are hearing about this
circular of excommunicatjon. It is
not mentioned in the press even.

Sur: P. SUNDARAYYA: Then take
the question of PEPSU. These Rajahs
and Biswedars .....

(Interruptions.)

Mr. DEPUTY CHAIRMAN: Let
him go on. You will have your
chance.

Members there.
“Mr. DEPUTY CHAIRMAN: It is
mutual.

SHRI P. SUNDARAYYA: Other-
wise there won't be life at all. It is
only in the course of conflict that these
things shoulq be thrashed out.

Now, take the question of reorgani-
sation of the States. What was the
necessity of this States Reorganisation
Commission? Why does the Govern-
ment want to postpone issues after
issues till it is swept off and forced
to take decisions? The Congress has
been saying for so many years that it
stands for linguistic provinces. What-
ever the States Reorganisation Commis-
sion may report, that will not be final.
The Government will have to take its
decision on the question. Then why
cannot the Government take a decision
now on broad principles that the
States in the South at least, to start
with, might be organised on the basis
of language, i.e., Kerala, Karnatak,.
Maharashtra and Gujerat, and ask this.
Commission to demarcate the bound-
ries on that basis? Why should a
Commission be appointed to go into
the whole question over again? This
Commission is useless, It is a delay-
ing Commission. It is only a Com-
mission to fool the people. Nothing
more than that. I would appeal even
now before the Commission begins to
function that it will be better for the
Commission, if its labours are going
to be nof any use, to come out as early
as possible, not as early as possible
but within a period of three months,
with interim reports recommending
that these lingulstic provinces should
be formed in the first instance, and
then the question of boundary adjust-
ments and the question of adjustments
of bigger and smaller provinces in the
North, ete., could be taken up later.
If they do not do it, they will be creat-
ing unnecessary controversies and de-
monstrations and ultimately when the
people go into action these Commis-
sions will be silenced and the Gov-
ernment will be forced to act. ot
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course, first they use their military,
their police and they shoot down a few
ipeople and ultimately when they see
‘that ‘they cannot suppress the people
by these shootings, they will concede
their demands.

Now, what is the condition of the
people in the country? It is very sur-
prising that we see in the President's
Address considerable achievement in
many aspecis. But what actually is
happening? Unemployment is ram-
pant and on the increase. Even those
people who are employed are being
paid very low wages. We will refer
to all these things in much more detail
on other occasions.

Let us take the question of Bengal
teachers. Of course, we shall discuss
about it much more tomorrow. But
they are being refused even the wages
which the Central Pay Commission has
recommended, which the Secondary
Education Board constituted by the
Government of Bengal has recom-
mended. They come forward with a
request for this, they sit in satyagraha
‘peacefully for seven days and then the
West Bengal Government starts bar-
gaining. It says, “We will give you
Rs. 5.

Suri H. ). RAJAH: No, Rs. 7/8.

Surr P. SUNDARAYYA: Walit
please. Then, afier two days, they
say, ‘“‘We will appoint another Com-
mission”, as if these Commissions are
not enough. If you go to the Educa-
tion Minister you will see a whole

room full of reports of these Commis- .

sions and Committees. Then later on
they say Rs. 7/8 would be given.
Then another Rs. 7/8 would be given
from January 1955. What king of a
Government is this? Is it a fish
market to bargain like this? Or do
ithey take such decisions based on
principles of justice?

Then the sugarcane growers prob-
“lem is there. Though the sugar prices
thave gone on rocketing, the Govern-
ment goes and reduces the price of
cane ang when the growers demand
that the prices should be restored, all
kinds of horrors take place.
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Then, the Government brings for-
ward the so-called land reforms or
tenancy reforms, and the result ig
that they leave so many loopholes in
those things that instead of conferring
land on the tenants, there are more
eviciions than previously. It is the
case in every province. In Punjab
alone one lakh noticgs have been
served to evict the tenants. Of course,
I can go on amassing facts, but my
other colleagues will take up those
things when their time comes. Then
there is the Adivasi satyagraha for
land. The workers demand more
wages; wages which will enable them
to have two full meals; they are asking
for a very small portion of the huge
profits to be returned to them as honus,
but what do they get? They get hullets
ané not food and that also on every
occasion; even on the eve of the Re-
public Day the workers get bullets and
not their wages.

Sir, this bankruptcy of the Govern-
ment in all these things has cilmina-
ted in the Kumbh Mela tragedy. Yes,
I purposely say ‘has culminated in
the Kumbh Mela tragedy’. Not that
the Government had not tried to make
any arrangements there. It might
have made very good arrangements.
It could have been improved, but
that does not matter. We are not con-
cerned with what arrangements they
had made. What we are concerned
with is at the end why is it
that these arrangements have broken
down. Is it because you have not
been able to foresee all these things?
No. It is due to one reason and that
is that you had withdrawn even the
meagre police force that you nad put
there to look after the so-called
V. 1. Ps,, very important personages.
Wiy should these verly important per-
sonages go and disrupt the whole
arrangements there and cause this tra-
gedy? Are these very important per-
sonages even now remorseful to see
how far they have been responsible for
these things?

Then, Sir, T cannct understand our
Prime Minister Nehru defending the
action of those people who were res-
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ponsible for this kind of tragedy. Iie
does not believe in hav.ng dips in the
holy waters of Ganges. (Interruption.)
In any case, he has not taken a dip on
that day. These important pérsons
go there and express their own reli-
gious sentiments. Of course, I have
nothing against their religious senti-
ments. But why is that all at the
cost of all the police arrangements
and at the cost of the Government
machinery? I say that these people
are partly responsible, if not fully,
for these kinds of tragedies. That is
why 1 say that it is the culmination
of the bankruptcy of this Govern-
ment. It is adding insult to injury
when it is said that they did not
know that such a tragedy had taken
place. The Prime Minister himself
has said that he came fo know about
it at five minutes to four. Here, Sir,
is the statement of Shri Gopal Narain
Saxena, the President of the Praja-
Socialist Party, Uttar Pradesh, in
which he has stated that Mr. C. B.
Gupta, the Health Minister of UP.
has said that he reached the scene of
occurrence within an hour of the oc-
currence, and they, along with the
Chief Minister of U.P. counted the
dead bodies and contacted the autho-
rities and made the necessary arrange-
ments. If that is do, then how is it
that the Government had no informa-
tion about the tragedy? Are we to
believe all these statements? To come
out with such excuses is really adding
insult to injury. It is better for them
for Heaven’s sake to acknowledge
those mistakes so that at leasi they
may not repeat them. I, therefore, say
that the Government should not take
the people to be fools to be misguided
by such kinds of bogus and false state-
ments. (Time bell rings.) Sir, that is
why the people are wanting to know
as to how long they are going to suffer
at the hands of this Congress rule,
the rule of landlords and profiteers
(Interruptions.) That is the question
they are putting now. And I say that
it will not be long enough..... .
(Interruption.) I can understand the
thick-skinness of the Congress rulers
when they go and take At Homes and
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enjoy music concerts at the time of
such great tragedies.

Surr GOVINDA REDDY: We are:
not going to be moved by your shout-
ing.

Surr P. SUNDARAYYA: I know
that you are not going to be moved by
my shouting. You need not tell me
that. If you have got any decency......
(Interruption.) Sir, the people are
asking, “How long?” But I am sure
that it will not be very long before
the Congress rule is ended.

Surr P. T. LEUVA (Bombay): Mr.
Deputy Chairman, I rise to support:
the motion of thanks moved by Mr.
R. M. Deshmukh. But while Mr.
Sundarayya was addressing the House,
some of the Members might have heen
surprised at the sudden change in his
policy in this House. But, Sir, so far as
I am concerned, I am not surprised at
all. T remember aright, Sir, that on
the 24th December, when the foreign
policy of the Government of India was
under discussion, the Deputy Leader
of the Communist Party Mr. Bhupesh
Gupta very enthusiastically supported’
the Prime Minister in each and every
syllable that he uttered in this House..
Now after two months there has been
a sudden change—at least there appears
to be a sudden change—in the mind of
my hon. friend, Mr. Sundarayya, who
says that the policy of the Govern-
ment of India is subservient to
American imperialists. So far as the
Korean question wag concerned, Mr.
Bhupesh Gupta supported the Prime
Minister, but I do not know what has
happened since then that Mr. Sunda-
rayya has changed his policy......

Srr1 P. SUNDARAYYA:
always been saying that.

I have

SHrr P. T. LEUVA: Now, Sir, a
responsible person does not change his
policy every now and then. Those per-
sons who have to adjust their policy
to suit the requirements or to suit the
convenlences of some other persons
have to act according to the orders
that they receive. I therefore do not
blame Mr. Sundarayya or Mr. Bhupesh:
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<Gupta when I find that they are
<hanging their policy every now and
then, because they are not the mas-
ters of their own policy.

Surr P. SUNDARAYYA: We are
the masters of our own policy. You
are not.

Surr P. T. LEUVA: I think we are
the masters of our policy so far as
our party is concerned. But you do
not form any policy of your own. Mr.
Sundarayya’s speech, according to me,
was full of empty words. He did not
try to prove anything which he stated
in this House. He said that this Ad-
dress of the President was colourless
and dull. But he did not try to prove
how it could be made colourful or how
it could be made interesting. So far
as we are concerned, Sir, this Address
only states what has transpired in the
past, what we have done during the
last year and what we propose to do
during the course of the next year.

Now, Sir, the President has not
made any extravagant claims so far as
this Government is concerned. As a
matter of fact, the statements which
are made in this Address are under-
statements of facts. There is no doubt
about that and my hon. friend, Mr.
Sundarayya, could not controvert those
facts. There has been definite progress
so far as the agricultural production
in this country is concerned. There has
been a definite rise in the industrial
production. My hon. friend, Mr.
Sundarayya, is always very fond of
citing statistics which suit his purpose.
But unfortunately, this time I do not
know why he has forgotten......

Surr P. SUNDARAYYA: No time.
Next time.

Surr P. T. LEUVA: But you had
sufficient time to refer to Kumbh
Mela and you had no time to refer to
the agricultural production. As every-
body knows, Sir, during the year 1952-
53 the agricultural production has gone
up by five million tons. The industrial
production in each sector of industry
has shown an increase. These are facts
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which cannot be controverted by any
type of language or by any exhibition
of temper or by any exhibition of abu-
sive language.

Sir, there is a reference, at least
there is one amendment tabled by my
hon. friend sitting along with the
Members belonging to the Communist
Party, saying that unemployment is
increasing in this country. Sir, I do
not believe in academic discussion. I
would like to test the questions that
are before us by common sense. In-
dustrial production has no doubt in-
creased everywhere. Agricultural pro-
duction has increased. What does it
show? A fall in production can cer-
tainly mean that there is a fall in em-
ployment opportunities. But if you
see the statistics, you will find that
there has been increase in agricultural
production as well as industrial pro-
duction. These two things—a rise in
production and a fall in employment--
cannot go together. If the figures are
correct, one can justly claim that there
has been an increase in employment
opportunities. It is quite a different
thing to say that there have not been
sufficient opportunities for increased
employment. It is quite a different
matter altogether. The question of un-
employment is not a new one in this
country. It has been with us for a
number of years. The question of
removing or decreasing unemployment
has to be tackled in a different way.
You know very well that our country
is mainly an agricultural country.
Many of our people, the major portio»
of our population, are in the villages,
and therefore if you want to increase
employment opportunities, it is for you
to find out ways and means of increas-
ing employment in the rural areas. No
doubt the question of unemployment is
to a certain extent very acute in the
rural areas. In the urban areas, there
may be some type of unemployment,
but it cannot be compared with the
rural area unemployment. The reason
for this unemployment is not far to
seck. One of the reasons, as you
know, is that for two or three years
now we have been very deficient in
rainfall. Our agriculture mainly de-
pends on the vagaries of the monsoon,
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If there is failure of the monsoon,
agricultural production goes down and
consequently unemployment in the
rural areas must increase. Fortunate-
1y for us, for the last two years, we
have had good rainfall, but the cffects
of the good crops that we have had
will not be evident for some time to
come, as unemployment also does not
necessarily increase with one failure
of the monsoon. Therefore with these
two good crops, we can surely expect
rising opportunities for employment.

Correlated with this problem there
is another problem which has got 1o
be very carefully considered, and it is
this: In the rural areas, there is also
under-employment. Under-employment
is a question which can be tackled
only if we can put our hearts into the
guestion of improving the small-scale
and cottage industries which can be
very fruitfully developed in the rural
areas, but the main difficuity that has
been encountered here is that the
cottage industry goods are not finding
a good market in our country. These
problems can only be solved if the
cottage industry goods can be market-
ed in our own country, because neces-
sarily the cost of production tn the
small-scale and cottage industries is
higher than the cost of productiom in
the large-scale industries. Therefore
we will have to increase the market-
ing facilities of small-scale industry
goods. If you look at the statistics of
handloom cloth, you will find that out
of a total production of nearly 1200
million yards, export has been only to
the extent of 64 million yards, which
eomes to about 5 per cent. of the total
production of cotton cloth. In the
cotton textile industry, export is of the
order of 10 per cent. Therefore, neces-
sarily the handloom cloth has got to
find a wider market in our own coun-
try. Every now and then the cry is
being raised of the interests of the con-
sumer and it is said that the prices of
handloom cloth are prohibitive, and
that they are not within the reach of
the common man. Now, if the prices
of handloom cloth are not within the
reach of the common man in our
own country, how can we expect the
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foreigners to pay a higher price for
our. handléerm cloth? Therefore it s
all the more necessary for us to expand
the market for our handloom cloth in
our own couniry. How can we do it?
It has been the practice all over the
world to give preference to one’s own
goods. Sir, vwvery recently I came
across two reperts of the delegations
which went to Japan. In one of the
reporis the: delegation has said that
in Japan it 1s. the practice of the Japa-
nese peopler to use their small-scale
industry amk cottage industry goods
more than thejr large-scale industry
goads. The goods which are manufac-
tured by theér large-scale industries are
generally meeant for export. If we
follow the same practice in our coun-
try, not only will we be able to export
more of our large-scale industry goods,
but there would also be ever-increas-
ing markets for our small-industry
goods in our own country, which is
necessary- for the purpose of maintain-
ing the level of employment in the
country. This question has always
been witlr our couniry. So far as
our party is concerned, we have al-
ways beerr patronising these small-scale
industry goods.

Pror. G. RANGA: The.whole lot
of us are neglecting it, not; omly your
panty.

Suer P. T. LEUVA: Tharefore it is
that I am appealing to ajli that it is.
the @uty of everyone off ws to wuse
small-scale industry goads. in an ever-.
increasing measure.

Sir, I would also like to make a refer-.
ence to one of the amendments
tabled by a Member of the Communist:
Party in respect of the scheduled
castes, scheduled tribes and backward
classes. It is a revelation to me that
Members belonging to the Conmmunist
Party have beeame suddenly alive to
the distress of these classes. It was
in the year 1340 that one of the mem-
bers of the Communist Puarty wrote
out -a pamphlet on the conditions of
the scheduted castes. For 11 years
they forgot all about these poor people
Now after 11 years they have woken
up, froms their deep slumber.
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Suer1P. SUNDARAYYA: You do
not know what we have been doing.
Ask Mr. Ranga.
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SHrT C. G. K. REDDY: Sir, before
I refer to the 1two aspects of
Government policy, wviz, foreign and
internal, which have been the subjecct
of the Presidential Address, I should

Surt P. T. LEUVA: So far as thiS | jixe {0 concern myself first with a
party is concerned, this question of the | | iter of very recent occurrence which

removal of untouchability has been on
the planks of the Congress Party for
more than forty years. It is no new
thing. S¢ far as the Congress Party
is concerned, there was no necessity
for the Government to make a refer-
ence to this Pproblem, bhecause this
problem is being tackled every day.
The Government of India and the
State Governmenis have been trying
to improve the copditions of the sche-
duled castes within their limits and
within their capacities. They have been
giving educational facjlities to these
people, they have been giving reserva-
tions in the services. Unfortunately
I have not got the time to refer to the
various measures that they have taken
in any detail, but I can prove to the
hilt that any Government could be
proud of what the Congress Govern-
ment have done for the scheduled
castes and the scheduled tribes. I will
give you one instance. During the
course of the last year, the Central
Government used to give a general
grant of Rs. 40 lakhs by way of award
of scholarships to the scheduled castes
and scheduled tribes, but the scheduled
castes people made certain represen-
tations to the Finance Minister, and
the later was good enough to increase
the grant to Rs. 50 lakhs with a fur-
ther promise that he will see to it
that no student coming from the sche-
duled castes or scheduled tribes will
sufter for want of funds. The remaoval
of untouchability is also dependent to
a large extent on propaganda lin the
villages. The Government of India
have realised this and for this purpose
they have allotted .a sum of Rs. 50
lakhs. I cannot for a moment imagine
that the actions taken by the Govern-
ment in this behalf can in any man-
ner be interpreted as apathy towards
the schedulegd castes and scheduled
ribes.

With these few words, I support th:
notion.

has agitated the public mind of all
sections all over the country.

[T VICE-CHAIRMAN  (SHRI
HEecpE) in the Chair.]

Sir, I should like to refer first of all
to the tragedy that happened only a
few days ago, not very far from where
we are sliting, and that was at the
Kumbh Mela. Before I go into the
actual one or two things which I think
the Government has beerr guilty of, I
should like first of all, to state this, Sir,
in answer to certain criticisms that
have been levelled that certain politi-
cal parties are trying to take advan-
tage of a tragedy.

Sir, I should like to ask the Govern-
ment and ifs supporters who have teen
parties to this king of ecriticism
whether they want the Opposi-
tion Party or any other party to keep
quiet when a tragedy occurs. If the
tragedy has occurreq due to the fault
of the Government or due to what the
public feels to be some omissions on
the part of the Government, do they
expect a large section of opinion—even
a minor section of opinion—to keep
quiet in the name of tragedy? It is
the duty not only of the Opposition
Party but of everyone else to be con-
cerned with the reasons that led to a
tragedy on a very auspicious occasion
so far as the Hindus are concerned.

K. S

Having said that, I should like first
of all to dwell on one or two principles
that ought to guide such national fes-
tivals. I should not like such big fes-
tivals in which people from  al}
over the country congregate to be the
sole responsibility of the Provincial
Government. After all in this case also
the State Government was unable to
cope Wwith the arrangements that had
to be made for the safe and orderly

conduct of the Mela. They had
asked for a very large contin-
gent of our armed forces
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to help them in arranging for it. In
future I should think it would only
be appropriate and perhaps better if
the Government of India itself takes
up the responsibility on such occasions
when people, not of one State but of
almost all the States gathered to do
what they wished to do.

SHR1I S. N. DWIVEDY
They will also send V.I.Ps.?

(Orissa):

SHrI C. G. K. REDDY: 1 shall come
to that. Secondly, I should also like
to ask the Government and the Go-
vernment spokesman if he has the
authority to speak on this matter in
reply to the criticisms that will natu-
rally come from our side as to what
indeed is the principle regarding the
security of our high personages. I
have no doubt in my mind and I have
no criticism to offer in so far as the
security arrangements which had to
be made for the safety of our high
dignijtaries in so far as their public
functions are concerned. If the Presi-
dent or the Governor of a State or the
Prime Minister or any other Minis-
ters go about the country to discharge
their public duties, it is the duty of
the public authorities, itisthe publie
responsibility to see that their person
is safeguarded. But I don’t think
that it is the case in other countries
nor should it be the case in our coun-
try certainly that people, however
highly placed they may be, when they
go on their personal trips for their
personal enjoyment or for their per-
sonal something else, should be given
the protection of the State. They can-
not under any circumstances claim
any privilege over what is normally
given to the ordinary men. But in
this case, in the Kumbh {ragedy, in
the Kumbh Mela, a high dignitary—
certainly not for Government business
or administrative business—had tra-
velled a long distance and come there.
Another had come from Vindhya Pra-
desh and the Chief Minister of Ben-
gal had also come there—perhaps to
wash away their sins, and sins there
must have been many—and thera
were other dignitaries also who had
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congregated and altogether there could
not have been more than ten or twelve
but as far as my information goes, a
greatly disproportionate area of the
Mela grounds was set apart for the
so-called very important personages.
To say the least, it is most scandalous.
First of all in this great country of
ourg and the great Secular Republic of
ours I don’t want to give much colour
to such strictly religious festivals.
It is a sectional festival—it is
only a Hindu festival, it is
not a national festival, secondly
when people Dbelonging to one
particular religion believing in
certain things, however highly
placed they may be, go there,
they can claim no special .privilege
whatever. There must be real demo-
cracy especially at a time and in a
place where before their religion and
before their gods they are supposed
to be equal. How dare any high
dignitary of this country claim some-
thing special by way of arrangement,
by way of security and thereby endan-
ger the lives of others, 40 lakhs of peo-
ple, who had congregated there in the
hope of getting succour to their own
soulg in their own light? That I think
is the most shameless part of this
Kumbh Mela tragedy and I have no
doubt whatever that the Enquiry Com-
mittee should and ought to and I hope
it will go into this matter and tell the
public how twelve of them congregat-
ing from different parts of the country
—not for public purposes but for their
own personal purposes—had been
given protection and arrangements
had been made for them which they
had no business to claim and which
they did not deserve.

That I think must be the
greatest cause of this tragedy.
Mistakes happen. Sometimes even

the best of Governments may com-
mit mistakes but there can be
no excuse whatever for the obvious
callousness that was exhibited after
the tragedy, a few hours after five or
six hundred people had been stamped-
| ed to death. As to why they were
stampeded, the Enquiry Committee
will tell us but can you imagine that
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in any country when a national disas-
ter had taken place when people from
all over the country had been killed,
stampeded to death, on an occasion
which was holy according to them, a
few hours after that, a gala party
should have been held in which the
high personages of this country should
have assembled and taken part? I am
not concerned with the very contra-
dictory—and obviously some of them
must have been palpably false—state-
ments that have been issued in this
connection. I am willing to accept
the statement that the hon. Prime
Minister made a couple of days ago in
answer to a question by me. He said
that he had come to know of that
tragedy at five minutes to four, and
at 4 o’clock was the party where
-there was not only an At Home but
there was also music afterwards.
1 cannot imagine why the Prime Minis-
ter of this country—whatever differ-
ences I may have with him—
with the filne feelings that he
«claims to have, should not have
immediately asked for its can-
cellation. I shall not even talk about
the many things which happened be-
fore—what deliberations were sup-
posed to have been going on before
4 o'clock in the Government House
or as to the propriety or otherwise of
‘holding the party. The Enquiry Com-
mittee is there and others slso are
there, to find out all about it. But
what I am concerned with is this.
There is no doubt about it that the
Prime Minister knew, according to his
own admission, that the tragedy had
occurred, before the party had started.
Could we think of any other occasion
in this country or in any other, where
a few hours after the death of so
many, under such tragic ecircumstan-
ces, such a party could have been
held and gone through? Perhaps they
thought that the sweet music that was
doled out after would drown the wail-
ings and the screams of the women,
of the dying and the moaning. This,
Sir, is a shameful thing and that day—
the 3rd of February, 1954—will be
remembered in this country and in

other countries also, as the most des-
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picable and shameless performance by
the highest in the land.

Sir, having said this much, I wish
now to confine myself to the policy of
the Government of India as adumbrat-
ed in the Presidential Address. First
of all I should like to concern myself
with the sugarcane agitation which is
going on in the Uttar Pradesh. This
is a matter which is the direct con-
cern of the Government of India. Both
the price of cane and the fixation of
the price of sugar by the mills are the
concern of the Government of India.
We all know the history of the fixa-
tion of the price of sugarcane. A few
years ago it was Rs. 2 per maund and
hon. Members will be aware that just
a little over a year ago it was
Rs. 1/12. And they will also remem-
ber the objective with which the hon.
Minister for Food—he is not here now,
but I hope he will come here and
give an explanation of this tomorrow—
came to us and said that he is reduc-
ing the price of Rs. 1/12 per maund
by 25 per cent. The price at one
stroke was reduced to Rs. 1/5 with
the very laudable objective of reduc-
ing the price of sugar. That was, if
I remember correctly, some time in
August 1952 or towards the end of 1952,
I am not quite sure. But immediately
after that, for some strange reason
which I am not able to understand,
instead of the price of sugar going
down, it shot up. It actually went
beyond the control of the very capa-
ble hon. Minister for Food. He fixed
the price at Rs. 27 and it was being
sold at anything between Rs. 35 and
40. All hon. Members here are also
aware, as also the whole country, that
the Food Minister was forced to take
recourse to the import of more and
more sugar to stabilise the internal
price of sugar. The price given to the
agriculturist, to the grower of the cane
was slashed at one stroke from
Rs. 1/12 to Rs. 1/5 in the name
of the consumer, in the name of the
sugar purchaser, in the name of those
who want to sweeten their tea or......

Surr H. P. SAKSENA: When it shot
up to Rs. 1/12 what was the price of
sugar?



2,7 Motion of Thanks on

Surr C. G. K. REDDY: The mini-
mum price of cane fixed by the Govern-
ment of India was Rs. 1/5 and as

far as I know—and my hon,
friend there who is most intimate-
ly connected with these things

also knows that the cane grower did
not get more than Rs. 1/5. In any
case, even there, there are arrears to

be paid to them, as he himself
knows. Even at the rate of Rs. 1/5
per maund, till today, for the last

season they have not been paid in
full.

So that is the history of this
question. What was the objective
with which the price of sugarcane was
reduced? It was reduced for the pur-
pose of keeping down the price of
sugar. But when the price of cane was
reduced, the price of sugar rose up and
it went higher than before. Where
did all the profit go? The hon. Minis-
ter may turn round and tell us that
it did not go to the mill owners, that
it did not go to the sugar magnates,
but that it went to the wholesalers. I
do not know, I am not sure if the
hon. Minister knows it, but we who
have tried to give a little study to this
question, to the machinations of the
famous ex-Sugar Syndicate know that
there is hardly any difference between
the whole salers of sugar and the sugar
magnates. More often than not, they
are both the same set of people but

manipulating it all under different
names.

Now, so far as excess profits
are concerned, it all went into the

pockets of the sugar magnates, where-
as our agriculturist, he had to suffer a
cut of 25 per cent. in the price of his
sugarcane. I remember only seven
months ago, because of certain special
conditions prevailing in Hyderabad and
Mysore and in the South the hon.
Minister for Food said that special con-
sideration would be shown {o those
people, that a little more—one anna
or two annas—would be added to the
cost, because of the higher sucrose
content of the cane and for other
reasons. But even they did not get
anything more than that Rs. 1/5
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in spite of that, the price of sugar

went up.

As we all know, and all who
have studied this question of fixation.
of the price of sugarcane during the
last five or six years will know that a
little increase or a lit{le reduction ol
the price somehow synchronises with
the general or other elections in U..P.
It may be remembered that when {he
District Board elections came, they
increased the price of cane. And
then they reduced it. When the
general elections came, they in-
creased the price again. After
they had sat safely on. the Govern-
ment benches for five years, they
reduce it, This is how if{- has been.
going on,

Surt H. P. SAKSENA: 'This iS a
baseless insinuation, Mr. Vice-Chair-
man.

SHRI C., G. K. REDDY:; It may be &
very strange coincidence, but coinci-
dence there is. If you want, I shall
read out the figures. In 194748 it
began with Rs. 1/10 and then it
shot up to Rs. 1/12 during the elec-
tions. And again in 1952-53 it came
to aslow as Rs. 1/5 and Rs. 1/3
and then it rose up in December last.
And then it came down after the elec~
tions were over. This is the history
of the price of sugarcane. I do not
want to trace the connection between
the sugar magnates and the Congress
Party in the Uttar Pradesh. I do not
want to trace the personal friendship
befween the sugar magnates and cer-
tain individuals in the Government....

Tue VICE-CHAIRMAN (SHrI K. S
Hecpe): Nothing personal, please.

Surr C. G. K. REDDY: No, Sir, I
do not do any such thing, I do not
want to and therefore I leave it at
that, and I leave it to the couniry
to its conclusions.

DRr. SHrRmMaTI SEETA PARMA-
NAND (Madhya Pradesh): This hap-
pens with other parties also. Is not the
Kumbh Mela tragedy being made so
much of because of the elections in
PEPSU and Travancore-Cochin?
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SeRI C. G. K. REDDY: I hope the
charming lady there would leave the
Kumbh Mela tragedy alone, because
L have with difficulty dealt with it in
a balanced and restrained manner.

Sir, this is only a piece of the general
internal economic policy of the Goveru-
ment of India. I am only trying to quote
this instance because it is of recent
occurrence. I only want to tell the
House—I do not know if it is possible
for me to convince my hon. friends
on the other side—but I would cer-
tainly try to point out in what manner,

the economic policy ef the Govern-
ment of India iz Being pursued. Tt is
being pursued for the benefit of the
sugar magnates and the big guns in
every industry and the landlords and
such others, not for the benefit of the
agriculturists, not for labour, not for
anybody else. Any manipulation of
the vrice structure at any time, by any
of our Ministers, although they have
stated that it is all done in the in-
terest of the consumer, has always
resulted in the betterment and in the
interest of the bigger guns of this
country.

Sir, since the Presidential Address
has devoted more than half of its con-
tents to praise the Government of In-
dia on the course that India’s foreign
policy has taken, I should like to dwell
for a few minutes on this subject of
our foreign policy. Much has been
said on this side as well as on the
other and the mover of the motion
took quite a long time in telling us
how fruitful our foreign policy has
heen. I do not want to repeat the
criticism that I have offered time and
again whenever an occasion arose;
but I would like to examine our foreign
policy, this continuing foreign policy,
in the background of very recent
events.

Now, the House is aware and I think
others are also aware that I had been
pleading, and my party has been
pleading, that if we are going to be
true to our objectives, there is only
one course for us to follow. The
objectives are a neutral, independent,
non-alignment policy, a policy of peace,
and we have said, “If you want that
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policy to be effective, there is only one
course to follow and that is to bring
together such others—may be our
neighbours, may be others outside—
who will come together to pursue this
policy. You were, Sir, just a few
minutes ago,-when you were sitting
there, good enough to say that we
are today between the devil and the
deep sea. But, unhappily, situated as
we seem to be at the present moment
—I am sure that the House will agree
with me when I say that—even im tis
uncomfortable position, if we had com- -
pany it would be very good indeed.
But today we find that we are alone,
absolutely alone, and I had been dur-
ing the last two years—and my party
during the last four or five years and
more—agitating for nothing except for
this company.

We call it the Third Force,
the Prime Minister calls it the
Third Area, but I should like to know
what attempts had been made during
the last two years to cement together
those nations and those people who
think alike or who have the same
objectives. In what manner have we
done something about it? I think
my friend Dr. Raghu Vira was refer-
ring to the Indonesian case. It was
indeed a very laudable thing that we
did in 1946. It was because of India
and the Asian Conference that Indo-
nesia was able to get independence.
but, what did we do after 19467 Practi-
cally nothing, absolutely nothing. We
did not try to pursue that objective
of binding together, of cementing to-
gether the peoples and nations who
believed like us or who had the same
objectives to follow.

Apart from that, the Defence
Minister of Burma had tried
to put out a feeler suggesting
that there should be a Mutual Assis-
tance Pact between India, Burma and
Indonesia. What did the hon. Prime
Minister have to say about it? Abso-
lutely nothing. Again in Egypt, a
spokesman thought of this kind of
Assistance Pact but practically noth-
fng was done and today it has not
been given o India to invite the coun-
tries to come together and discuss com-
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unon problems of security and mutual
assistance but it has been given to the
Prime Minister of Ceylon to call for a
. conference of Prime Ministers, imme-
diately after the newsg of the proposed
U. S.-Pakistan Pact, to come
.together to discuss mutual problems.

We could have it before
and I have no doubt in my
mind whatever that had we
done it perhaps the U. S.-Pakis-
tan Pact might never have come to
take place at all. If sufficient precau-
tions had been taken in this direc-
tion, if sufficient public opinion had
been organised in this direction, thenl
am sure that Pakistan, whatever ambi-
tions it may have had, would never
have come to think of this pact at

.all. I do hope, Sir, now that we have
been proved to be wrong, and we
have been proved to be alone in this
fruitless policy of so-called neutrality,
-we will {ry to help more and more
: nations to come together, like-minded

done

people to come together, like-
minded forces to come together,
so that we may be able to

build up a really genuine and a
powerful force which would be inde-
pendent of these two blocs and which
would be able to assure for its various
component parts the prosperity which
we are all after,

Of course, Sir, one of the two tests
by which my friends opposite would
like to judge our foreign policy is the
fact that the President of the United
Nations happens to be a citizen of
this country. I do not want to deride
the election of a citizen of India as the
President of the United Nations
but I should like to remind hon.
Members that three or four years ago,
long before this happened in our
country, the representative of Iran
was the President of the United Na-
tions. If they think that the world
recognised TIran’s part in forelgn
affairs and its contribution to peace, I
have nothing to say. I only want to
tell them that we cannot judge issues
by these tests. Just to humour us
they have given us the Presidentship;

- tomorrow if they do not like us they
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will not allow us to come anywhere
near. Similarly, any other nomina-
tions that our citizeps may have got
on international commissions have no
significance whatever. = They have
absolutely no significance and we can-
not depend upon them whatever., They
may have glamour but they will cer-
tainly not give us any good result. So,
once again, Sir, I should like to re-
peat—and I have repeated this again
and again—that the Government, that
is the Prime Minister, that is the
Foreign Minister, because it is he who
dictates this policy and none else,
will at least now realise the manner
in which he has been pursuing the
objectiveless policy—if I may say so—
correct himself and try to build a
powerful bloc geographically stretching
between Egypt and Indonesia so that
we may be able to be quite indepen-
dent of these two blocs and will be
able to stand together for the pur-
suit of our own foreign objectives
uninfluenced by any power influences
that may be playing about in the world
today.

SHrRI GOVINDA REDDY: Mr. Vice-
Chairman, I have great pleasure in
supporting the motion before the
House. At the same time, I am sorry
to say that I have the great misfor-
tune to succeed Mr. C. G. K. Reddy
every time. On several occasions, on
every occasion that I have been called
upon to speak, I have found myself
succeeding Mr. C. G. K. Reddy and I
find on each such occasion that he has
given a provocative point for me to
reply. The first point that he has
given today is a very provocative point
and that is, of course, the point about
the Kumbh Mela. The hon. Mr.
Sundarayya has also spoken about it
but I did not then think of dwelling
upon this point because the Prime
Minister’s statement made it clear
about the facts. The way that Mr.
C. G. K. Reddy has put it now per-
suades me to dwell upon it. I have
decided to dwell upon it because the
hon. speaker whom I mentioned I1s a
very eloquent speaker and eloquence
often carries away sense, I mean to say
that it conquers sense.
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SHR1 S. N. DWIVEDY: He has in-
‘fluenced you.

SHrr GOVINDA REDDY:
nately he has not done so.

Fortu-

SHRI S. MAHANTY: But you come
from the same place.

SHR1 GOVINDA REDDY: Eloquence
always has got this virtue or power
that it throws people away {rom
ralional thinking, at any rate. Here,
Sir, the presumptions which he has
made and which the hon. Mr. Sun-
darayya has made—and I dare say
many others on the other side may
make—are, first, that the police force,
the forces of law and order, were
diverted from the place of pilgrimage,
from their duty of attending to the
pilgrims, to safeguarding the persons
of the President, the Prime Minister
and the Ministers. That is number
one; number two is that there was an
At Home and party after a sad occur-
rence. Let us see how much this argu-
ment can hold water and whether it
can bear any criticism at all. Sir,
the State which arranges for a fair of
such magnitude will not presume and
I do not expect my friends to agree
that the State will have to presume
that every man who comes there comes
to create trouble. In such a big
gathering a State will take enough
precautions to see that the anti-social
elements do not create trouble, that
people do not come to suffering from
thieves or dacoits or some such things
or some such untoward incidents.
They have drawn in such police force
as would safeguard that position.
Here, it is an undisputable fact that
there were at least 40 lakhs of people
congregating. Well, the State must
have had sufficient police force under
normal circumstances to attend to the
situation. Could it be sald, Sir, that
in a congregation of 40 lakhs of people
the authorities could foresee the spot
of trouble or could it be said that they
could presume reasonably that at every
spot there would bc trouble, and, in
such a congregation, what is the force
that could be kept at every point?
Could anv State, Sir, anywhere in the
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world bring in at a particular moment
or at a particular period of time,
forces enough to keep 40 lakhs of
people in order? Could it be possible
at all?

6 p. M.

SHR1 P. SUNDARAYYA: If they
had not brought out the nanga sadhus.

SHRI GOVINDA REDDY: The
second thing is about the At Home.
They say it is callous. Certainly, Sir,
I do not think there is any Member
on this side or any side of the House
who would not agree with them in
calling that attitude callous, if such an
occurrence were within the know-
ledge of authorities there. The Prime
Minister has made a statement and
we have heard that statement. The
President who, I dare say, commands
respect in every corner of the country
including our friend’s there

SHRI P. SUNDARAYYA: Not now,
after this.

SHRI GOVINDA REDDY: The Presi-
dgnt is known for his integrity, for
his sympathy, one who for the sake
of the poor and the down-trodden has
sacrificed his whole career and who
has not hesitated from taking upon
himself every strain

THE VICE-CHAIRMAN (Sur K. S.
Heepe): It is not desirable to bring
in the President under debate.

Sur1 GOVINDA REDDY: ] am
referring to these facts, Sir, just to
appeal to the good sense of my friends.
Could it ever be imagined that people
of such authority when they come to
know of an occurrence of this magni-
tude would go on feasting themselves?
Our friends here seem to attribute to
people of such authority callousness
and on the face of the statements
that have been made here, it is first
class opportunism. From what my hon.
'friend Mr. C. G. K. Reddy was say-
ing, he was asking this House not to
believe any of the statements made
by the Ministers on the Congress side
that the political parties are making

s capital out of this misfortune.
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Sury S. MAHANTY: Question, been said on foreign policy. Mr.
|uestion. Reddy’s point on organising a third bloc

Snr1 GOVINDA REDDY: 1t is per-
ectly true and it proves......

Surr S. MAHANTY: How were the
Calcutta papers full with this story
yefore six o’clock that evening? (In-
erruptions.)

Tae VICE-CHAIRMAN (Surr K. S.
iecpE): Order, order.

SurI S. MAHANTY: No, Sir. I am
»nly interrupting him because he is
nisleading......

Sur1 GOVINDA REDDY: Of course,
if my hon. friend can prove that to be
the fact, I will be one with him, but
as things are today—none of us was
there and the Prime Minister who was
there has given a statement—it can-
not be said; of course, there is an
enquiry proceeding and if facts come
to light that the authorities had know-
ledge of the occurrence......

Snri P. SUNDARAYYA: The Prime
Minister himself made the statement
that he came to Kknow about five
minutes before four.

Sur1 GOVINDA REDDY: What he
said was this. He was standing on
the turret. He was seeing the whole
thing moving and the occurrence might
have taken place. He came to know
that two or three people were dead.
That was the first statement that he
received and he said that at that time
they had not realised the magnitude
of the incident. Well, Sir, I do not
prevent the Opposition from condemn-
ing the Government for its callousness,
if it is callousness, but when it is
proved that they had knowledge of it,
and only after that. An Enquiry
Committee has been appointed and
when it is going into this question,
to attribute callousness to such authori-
ties is first-class opportunism and this
is a very mean attitude to take.

SHrr S. MAHANTY: No, no.

Surt GOVINDA REDDY: Sir, the
next point that I would like to come
to in Mr. C. G. K. Reddy’s speech is

is a very pet theory of his.
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He agrees with the policy that India
follows but he suggests that India
should have organised a union or bloc
of countries which think alike. 1 do
not think that he has for a moment
stopped to think what this step would
involve., Why does he advocate a
third bloc? Because there is one bloc
on the Anglo-American side and there
is another bloc on the U. S. S. R.
side. And he says, you don’t be with
either bloc but organise a third bloc.
Well, what does that mean? In order
not to join this bloc or that bloc, if
we should create a third bloc, I ask
Mr. C. G. K. Reddy, how are we differ-
ent from one or other of those blocs?
Why should we now-—we who have the
opportunity of interceding and play-
ing the part of a third disinterested
party—lose this chance and become
partisans in the international field?
When we begin to muster other coun-
tries on our side, naturally the U.S.S.R.
would think that we are forming a
bloc in opposition to them and the
U. 8. A, U. K. and other countries
would think that we are forming a
bloc in opposition to them. Then
would there be any chance left for
India to play the role of a mediator,
of a pacifying force, of an impartial
pacifying force in the international
fleld? I suggest, Sir, that the argument
of Mr. Reddy is basically wrong that
a third bloc should be created or that
we should attempt to create a third
bloe. It would therefore be danger-
ous to India and it would keep away
the cause of peace from being solved
for ever.

I would also like to refer to two or
three points raised by Mr. Sundarayya
on this question of foreign policy. One
is the Indo-Ceylon Pact. I am taking
this pact because I consider it to be
important and I feel that my time
may run short if T do not take it up
now. This agreement which has been
arrived at, of course, is not much.

the foreign policy. Well, much has | India tangibly does not stand to gain
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much by thi1 s agreement but the
Prime Minister has said and the Presi-
dent also has referred to it 1 his
Address that 1t 1s a step forward
Well, to know that this step which
has been taken 1s a great step and Lhat
1t i1s pregnant with beneficial results
for Indian nationals 1in Ceylon could be
understood and realised only by those
who have knowledge of Ceylon I am
telling my friends that ] have know-
ledge of Ceylon I have wvisited thal
island thrice and I have stayed on
each occasion for several days and with
those people who are in the field 1
know the President of the Ceylon
Indian National Congress, Mr Thonda-
man I have spoken to many of them
and have discussed this question with
them, and have also approached the
Government side on this question.
Some fundamental facts are to be
realised 1f we are to appreciate the
step taken by the Prime Minister 1
congratulate the Prime Minister on
his 1mmense foresight in taking this
step and the force of this will be
realised when these facts which I am
gomng to place before the House are
understood Well, Sir, apart from the
million and half nationals we have
there, we have sunk 1in Ceylon at least
a crore worth of capital The bulk
of business in Ceylon, 1f not the entire
business, 1s 1n the hands of Indian
nationals, and most of the estates are
manned by Indian labour Of course,
other vocations also are followed by
Indian nationals 1n Ceylon The Cey-
lonese by nature are a very good
people They are a people who are
more hospitable than ourselves The
relations between the Indian nationals
and the Ceylonese were always good
until the new Parliament came to be
sen up When elections were ordered
Indians being very industrious people,
very active people, they went to the
booths in large numbers

(Tvme bell rings)

Two minutes more Sir, and I will
fimish this subject although I have
many other subjects to touch upon
Well, they were able to secure more
seats and this naturally gave a fright
#to the Ceylonese Thereafter the rela-
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tion between the Ceylonese and the
Indian nationals embittered and after
that several laws—and this i1s what I
am asking this House to realise—have
been passed discriminating against the
Indians One such law 1is about capi-
tal remittances We have a crore
worth of capital there If the Ceylon
Government today should not permut
us to remove our capital we would be
losers not by 10 lakhs or 20 lakhs but
by a crore And then we have pro-
perty Our nationals own property.
Well, 1f these relations are embittered,
we have no chance of getting a pie
from there So the chances of re-
covering all our belongings depend'
upon the goodwill that the Ceylonese
will have towards Indians The Prlme1
Minister very shrewdly realised this
and therefore, 1n order to restore the
past goodwill that was prevailling
between the two nationals he has
persuaded the Prime Mimister of Cey-
lon to come to this arrangement Well,
I am sure, Sir, that this agreement
goes a long way to harmonise the
relations between these two nationals
and we will see better ttmes Anyway,
we can rest assured that our people’s
lives and properties are safe There
was at one time just after the out-
break of the second world war a
chance of our people being done away
with Well fortunately something
ntervened and they were safeguarded.
And today this agreement smoothens
these relations and we hope that this
step will be succeeded by many other
steps forward to the benefit of Indian
nationals

Surt H D RAJAH: Sir, I heard the
speech of the President with the rapt
attention it deserved, and I heard the
speech of Mr R M Deshmukh, a
balanced diplomatic speech, that he
was good enough to make, when he
sponsored the Motion of Thanks in
this House But, Sir, 1f anybody has
gone through the newspapers of this
country for the past six months, he
would certainly feel that this speech 1s
antediluvian and out-of-date The
Government is supposed to address,
through the President, the Parliament
on their policy of the coming year.
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It is one of the functions of the Presi-
dent every year, under our Constitu-
tion, to make a speech in the Parlia-
ment and thereby indicate to the
Parliament what steps his Government
will take for the future course
of events in our country. But
what do we find in the speech? We
find a recital or events which have
happened in Korea, the part played
by the Neutral Nations Repatriation
Commission of which we were the
Chairman, and all glory to our Govern-
ment that in such a difficult condition
in Korea, where two mighty contesting
forces were killing each other and
destroying the fair land of Korea, our
Government took an olive branch and
went there, presided over the Neutral
Nations Repatriation Commission and
did a mighty good job. For that the
country is grateful to the Govern-
ment. And they have done well in a
situation which was very difficult.
And, Sir, true to the traditions of ours,
our policy in respect of foreign affairs,
according to the President, is a policy
of neutrality. I will call it a policy
of neutralism. In a country like ours,
which has struggled and come out of
the imperialist orbit of Britain, we
have to develop a new orientated
policy to suit the economic require-
ments of our country. And so we
have to be very very careful. But we
are just like the bat. In the war
between the animals and birds the
bat is hanging in the middle, with the
teeth in the mouth and wings in the
body, neither owned by the animals
nor accepted by the birds. What is
this policy that we will be in a posi-
tion to adumbrate and enforce? You
should be adopting a policy of peace
based upon the theory of non-violence
advocated by the Father of the Nation,
who once had an occasion to talk to
me and tell me something in the follow-
ing words. I asked him, “What shall
we do in case of aggression on this
country?” He said, “My dear boy, don’t
you know that if you have faith and
the fire which I have in me, you will
find that I will be able to train an
army of one million non-violent
volunteers and they will be asked to
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stand on the frontier and become
victims of aggression and they will
give up their lives, thereby demon-
strating to the world that the efficacy
of non-violence will always stand
supreme as compared to the brute and
mighty force and the bullets?” Sir,
if you are true to your cap of while
which you wear and which is based
upon Gandhian ideology and philoso-
phy, I would ask the Prime Minister
to disband the army of this country,
because I know as a matter of fact
that this army is equipped with the
old rotten discarded junk of the Bri-
tish, This army, in this modern con-—
cept of hydrogen bombs and atom
bombs, cannot stand the onslaught.
of any rival modern well equipped
army. I can understand anything done
by my friend Mohammed Ali, the
Pakistan Prime Minister, who is doing

things according to a well
laid out plan. Sir, our Intel-
ligence Department has to be-

scrapped. When Mohammed Ali dis-
placed Nazimuddin as the Prime Minis-
ter of Pakistan, he came out with a
settled plan in America. Nazimuddin
was replaced overnight. Our Govern-
ment and poor Nehru did not know 1t
till it was announced in the Radio.

We have a foreign department in
America. We have our Ambassador in
America. We have our own sources.

of information in America. But our
Government was not aware of what
happened. Today’s Anglo-American-
Pakistan military pact is based upon
a well-settled plan executed ably three-
years back in America. And when
Mohammed Ali has come and has
taken over the charge of the Premier-
ship in Karachi, well, it is under a
well-settled plan. Don’t you know,
Sir, that the policy of the Americans.
is to make Asians fight Asians? And
why is it that they are so much con-
cerned for equipping the military-
forces of Pakistan? It is to get posses-
sion of Kashmir as a base against
Soviet Russia and China. They are
not so much worried about these poor
Indiang who are half-naked and half-
starved. They are worried about a:
mighty nation which threatens their
way of life, which threatens their un-
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mitigated exploitation of the whole
world and which threatens in fact the
very existence of America, Dbecause
the Soviet Union has developed a
hydrogen bomb as compared to the
atom bomb developed by Americans.
Sir, our policy of neutralism must be
based upon strength. If you believe
in your peaceful existence, come to
terms with Pakistan regarding Kash-
mir. Definitely, you cannot be a
nation of peace loving people with
quarrels all over. Eithecr you have
quarrels, in which case you take the
strength of others and carry on your
fight, or you say, “We are a peace-
loving people. What are our differ-
ences? Let us square them on a table
and settle our matters and live in
peace with each other.” Now, is that
possible so far as Kashmir is con-
cerned? Mohammed Ali has spoken in
public that Nehru would not like 1o
play a second fiddle to Moscow, but
he was prepared to play a second
fiddle to America. He is seeking to
equip his army and then to talk to
Nehru on terms of strength and equa-
lity. I can wunderstand it. He is
patriotic about his country. He knows
his mind. He knows his country’s
requirements and desires. But do we
know our mind? Are we patriotic
enough? If we are patriotic enough,
we will have no truck with these
fmperialists. We will fell them; “Get
out of our country. Your entire policy
is based upon the fact that you want
to swallow us and blackmail us.” I
can understand the policy of Pakistan.
They will march over this country.
Their army will be made modern and
powerful with American military aid.
They say “Hanse hanse leeya Pakis-
tan, ladkey ladkey lengay Hindustan.”
That has been the slogan which the
Muslims of Pakistan have been made
to chatter.

Therefore what I suggest is this:
Let us follow a positive and dynamic
policy. When the Nazi hordes of Hit-
ler threatened the very existence of
Soviet Russia, that brave man, Stalin,
though _, professing Communism, was
one hudred per cent. patriotic about
his own country. He did not bother
about differences in ideologies. He
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only bothered about the defence of his
own country. He sent out his Ambas-~
sadors to America and Britain and
asked them to equip the Russian Army
with weapons. Stalin said, “I do not
want any one of your soldiers in my
country. Only give me Lease-Lend
weapons, arid I shall finish these hordes
of Hitler and his Fascist gangs”, and
he did it. I suggest this to the Prime
Minister. I am very sorry that no body
from the External Affairs Mimistry is
here when important matters are being
discussed.

Ax Hon. MEMBER: The Parliamen-
tary Secretary is here.

Suri H. D. RAJAH: I beg your
pardon. With all due deference to-
her, I respectfully suggest that if the
country is uppermost in your minds, if
the rulers of this country are genuine-
ly anxious that our country should
not be attacked by any forces from
anywhere, have a defensive alliance
with Soviet Russia and China. Do:
what Stalin did in those difficult days
for Russia. The mighty strength of
Russia and China combined with the
man-power of this country will deter
anybody, any would-be attacker, and
the country will be free from all these
troubles and turmoils,

Kawasa INAIT ULLAH (Bihar)r
And accept Russia as your master.

Suarr H. D. RAJAH: Certainly not.
All right, you accept the rule of Bri-
tain. Face that music. I have no-
quarrel with that. That is your fate.
You have to be the tools of Britaim
and America. My suggestions: Let o8
conclude an alliance with China and
Russia, a defensive pact, not an offen-
sive pact. Then we will see what the
attitude of the Americans will be. If
such a step were taken, the catastro-
phies which we are facing today in-
this country would never have hap-
pened. We are wobblers. On the one:
side we accept gifts, and on the other
side, military equipment, on a well-
planned basis, is being given to the-
other side. Sir, we are gerrymandered.
In this position, what is the foreign
policy of your own, that you can claim:
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to be you own? Get out of the Com-
monwealth. That one step alone will
make these imperialists tremble in
their shoes. That one step alone will
deter the Americans from taking this
disastrous step that they are taking
-against us. The very fact that the
Pakistanis are going to be armed by
the Americans should be taken as an
unfriendly act against us. But what
tcan we do? They are as much inde-
wendent as our country is. Therefore,
Sir, I want a positive foreign policy.
iSo far as our national honour is con-
weerned, I will not yield one inch either
to Soviet imperialism or to American
imperialism. But for purposes of
.strategy, I am prepared to hug even
«Communist Russia. For what purpose?
" ¥or the same purpose for which Com-
munist Russia hugged America and
Britain when they were threatened by
the Nazi hordes. This is the positive
contribution I make to this foreign
policy aspect of our debate.

Sir, the next point that 1 come to is
with regard to the food production in
this country. There has been a con-
tinuous improvement in the general
economic situation. Food production
has increased by about five million
tons. Sir, I accept figure. It means
that the country has turned the corner,
because our deficit was only 10 per
cent. of the total production, accord-
ing to the statements of the Food Minis-
ter, which he has been making in
season and out of season. Tf that is
so, I should expect a ray of hope for
our countrymen, so that prices will
fall. But what do we find? The food
prices have not fallen. On the con-
trary, in the Madras State people have
1o pay for one measure of rice Rs. 1/5
and not twelve annas. Prices have
gone up in spite of the fact that food
production has increased. Where is
the rat hiding, I want to know. What
is this miracle of increased food pro-
duction on the. one side and increased
food prices on the other?

Then I want to say something about
-the Air Corporation business. Some
old junks, the capitalists were able to
#and over to this Corporation, are in
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flight and within three months of that,
a big crash took place, and twenty
precious Indian lives were lost in that
crash. I want to ask the Government
this question: “Is it part of your plan
to liquidate the bourgeocisie in this
country by flying such useless rotten
aircraft and making these accidents
happen every now and then? Have you
conspired with the Communists of this
country for saving this country from
these capitalists who travel generally
in aircraft?” These accidents continue
and there is no positive step teken by
the Government to prevent such
disasters.

Then, 1 would come to the last para-
graph of this Address, viz.,, “The new
year begins with hope and fear evenly
balanced.” I only find fear unevenly
balanced and hope receding into the
background. If I have to be hopeful,
1 have to make the Congress party shed
its sanctimonious humbug and come
out in its true colours. They do not be-
lieve in what they say and act according
to their belief. If they are true to the
nation, I will respect them. I will say,
“Do not hand over the country to chaos
and confusion. Do not hand over your
regime to the Communists who believe
only in violence and dictatorship. If
you act in the interests of the people,
if your acts are in the interests of the
people, all of us will be with you.”

SHrr H. P. SAKSENA: Sir, I rise
to support the Motion of Thanks to the
President so ably moved by my

hon. friend, Mr. Deshmukh. It
is the British practice to pre-
sent a vote of thanks to their

Sovereign for the Address he delivers
to the Members of Parliament. We
have, it appears, bodily lifted that
practice of the House of Commons and
incorporated it in our Constitution but
as a matter of procedure. QOur Presi-
dent is the President of a Republic.
Our President is a democrat. He does
not stand in need of any thanks from
a Government of his own choice. The
Britishers owe allegiance to their
Sovereign. Theirs is a Constitutional
monarchy. Ours i3 a democracy and
a Republic. We owe allegiance to the
Constitution that we have given unto
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curselves. There 15 no monarchy, there
1s no Sovereign here. Everybody anu
anybody can be the Piesident of the
Indian Republic. All tne same, I do
wish to associate myself with this vote
ot thanks to the President for the good
wishes that he has expressed tfor the
prosperity of the country in the months
toc come and mn the year to come
and his praise to the Government—
our Government—for the good things
that 1t has done during the past twelve
months.

Now, Sir, my vision is not perverse
My eyes are not jaundiced, and there-
fore I do not see that the President’s
Address does not contamn any good
pomts and that 1t 1s dull and colourless,
I find that the entire Address of the
President from beginning to end which
I have read carefully, line after lne,
paragraph by paragraph, rings with
sincerity, sumplicity and sobriety.
These are the things with which we
are primarly concerned.

Now, coming to the Address itself,
the question of the foreign policy ot
India has been so exhaustively dealt
with by the mover of the motion that
I cannot add anything to it. For my
part, I will be a thousand times wrong
with Jawaharlal Nehru in the matter
of foreign policy rather than be right
with anybody else, howsoever great he
may be. May I remind you and the
hon. Members of this House that when-
ever a matter relating to the foreign
policy was referred to the Father of
the Nafion—whom 1 prefer to call
Mahatmajn—he always said: “Go to
Jawaharlal, I don’t know anything
about foreign affairs You go to him
and refer the matter to him.” Now,
with such a man as our Prime Minister
and Minister for Foreign Affairs, what
else do we want? What else can we
aspire to have? I am sure that the
foreign policy that India has adopted
for itself is the best policy under the
circumstances. For my part I am not
at all panicky or shocked at the so-
called pact which is being entered into
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which 1 have contributed for forty
years and 1t shall never be so snatched
so long as the last breath last in me,
India cannot be the slave of any
country.

Sury K S HEGDE. We are con-
cerned with things after that.

SHRI H. P. SAKSENA. Let me deal
with the cane grower’s strike. There
18 much talk about sugarcane price
bemng raised to Rs. 1/12 per maund.
1 say 1t 1s all bunkum, sheer nonsense
to think that any Congress people or
any Congress Mimster can ever be
gulty of entering into an unholy
alliance with the sugar magnates or
with the capitalists. They have been
undermining for the last 30 or 40 years
the very existence of the millowners
and the capitalists and the sugar mag-
nates so far as their nefarious designs
to exploit our people are concerned and
how can 1t be even imagined that they
shall be a party to the exploitation of

our own workers by the mill-
owners. Now, -let me remind
my f{riends who are the sup-

porlers of the cane growers likg my-
self that mere raising of the prices
will not help the cane growers. We
want to have a sort of economy where
the income—the national income—will
be evenly balanced. You should not
forget that this high price business
after all is not going 1o last long.
World forces are at work and the time
will soon come—sooner perhaps than
we think—when the prices will go down.
The price of cane similarly cannot re-
main at this level. There was a time
when cane used to be sold at four
annas a maund It may not come to
that low level but at the same tims
it will have to be commensurate with
the prices of other commodities parti-
cularly ..

AN Hon
haps

Surt H. P SAKSENA... ...particular~

ly the food grains. So far as the policy
of the hon. Food and Agriculture

MEMBER: Sugar per-

between Pakistan and America. I say | Minister regarding the import of sugar

a thousand Americas and million Pakis-
tans united together cannot snatch
away from me the freedom to attain

129 C8.D.

l

is concerned—I am not defending
him—I don’t defend anybody simply
because he happens to be my
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friend—that is mnot my  busi-
ness—so far as his policy is con-
cerned, I think it is stroke of a
very shrewd imagination which has
prompted him to import sugar so that
the prices of sugar may not rise and
even if I am prepared to allow cane
growers a little more price for their
cane, it ought to be according to a
suggestion that I made in the last
session when I said that a time will
soon come when these labourers and
cane growers too,it may be, will share
equal profits with the millowners and
it there are 5,000 people i.e., 4,999
labourers and one proprietor and if
there is a profit of Rs. 5 lakhs, a sum
of Rs. 100 each will be divided and the
proprietor will not get a pie more
than what the worker gets. With that
end in view, the Food Minister wanted
to establish the practice of giving a
share out of the profits of the sugar tc
the cane growers but our friends of the
P. 8. P. would not allow the Govern-
meaf to have......

Pror. G. RANGA: Why?

Sur: H. P. SAKSENA: Why? It is
in your own minds. You want perhaps
the present Government to fail. Well,
you will get an opportunity in 1957
but till then you have got to take the
things as they are.

Surt C. G. K. REDDY:
change them.

Sarr H. P. SAKSENA: Change them
by all means-—non-violently. Now,
Sir, our armoury is non-violence. We
don’t believe in competing in arms and
ammunition and H. bombs and atom
bombs and all that. Our Chairman
advised us to have the peace and
tranquility of the spirit as our armoury
and with that and with non-violence
as our creed, we shall go on progress-
ing from step to step until at last we
reach the goal. I may dispose of the
speech of my hon friend Mr. Sun-
darayya by saying that......

SHR1 P. SUNDARAYYA: That is the
usual one.

Surr H. P. SAKSENA:...... that he
does not look at things in their true

We can
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perspective, 1t 1s not statesmanship
to be trying to find iault with .hings
and not see them in their true per-
spective. Please cultivate that habat,
piease rake this little suggestion tfrom
me and cultivate that habit. My hon.
irtend Mr. Reddy is treading a very
wrong path. He was a very fine pub-~
lie worker, intelligent but he is being
spoilled by somebody. Somebody 1s
1esponsible for it and I hope he waill,
lhke the prodigal son, again come back
to senses.

Sur1 C. G. K. REDDY: No, never.

Surr H. P. SAKSENA: So far as
internal aflawrs are concerned, the
President in s Address gave a resume
of what had happened and what we
were attempting to accomplish during
the next year. That was the only thing
that the President of the couniry
could have said. He cannot dictate
to lus Minwsters. There is a Priume
wiinister, he has Cabinet and thungs
are done when they are approved by
the Cabinet. Now, with this set up,
there is nothung eise for the President
to say thap to point out certain things.
‘The President has been so careful as 16
praise the Government only for those
things where there have been achieve-
ments. Now he has so rightly pointed
out; where there has been no progress,
he has said that he was disappointed
at the progress and at the very small
progress which had been made so far

as the cottage indusiries were
concerned. Now  this plain-speak-
ing, this truthfulness should be

an object of pride for us, that we have
got such a truthful, honest and plain-
speaking dignitary as our President.
There has been rise in production 1n-
cluding food grains and textiles There
has been community projects and irri-
gation works and all that. All these
things do not matter in the estimation
of our friends opposite. I don’t know
with what they will be satisfied if they
are not satisfied with these things. I am
simply disgusted. I want to love them
but they simply don't reciprocate.
Do some constructive work and as a
united India, let us face the dangers
that are ahead, standing shoulder to
shoulder.
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With these few words, Sir, and with-
out tiring the House, I support the
motion.

Pror. G. RANGA: Mr. Deputy
Chairman, I must say that I am in
agreement with what Mr. C. G. K.
Reddy said about that most unfortu-
nate event that occurred in Kumbh
Mela. I think this House as well as
the other House will have another
opportunity when they will be able to
go in great detail into that tragedy
and then express fheir opinion in re-
gard to the behaviour of the local
Government as well as these great
dignitaries of the Cenfral and the
State Governments in the different
parts of the country. But I must say
that I was disappointed at the tenor of
the reply that some of our friends from
the Congress benches had attempted
to give in regard to this question. I
do not think anything can be gained
by any Administration and by any
Ministry by trying to explain away a
tragic mistake that happened, that
came to be made by some, if not all of
their own Ministers and others con-
nected with them.

Sir, my hon. friend Shri H. D.
Rajah, courageous as he is, has made
two bold suggestions today in regard
to our foreign policy. I am inclined
to make an experiment with one of
those two suggestions and suggest to
our own Government that it might not
be a bad thing if they began to con-
sider seriously the advisability of
giving notice to the Commonwealth of
our intention to leave it. I am not
prepared to go with him in his other
suggestion that we should straight-
away begin to negotiate for a defence
alliance with Soviet Russia and Soviet
China.

Sur1r P. SUNDARAYYA: Not Soviet
China

Pror. G. RANGA: Rather with Red
China. I do not know what will hap-
pen in the future. But for the time
being, I am extremely anxlous
that the present policy of the
Government of India should come to
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j be accepted by all as a ‘national policy’,

|
|

a policy of non-involvement as between
these two competing power blocs. But
I do not wish the House or the Govern-
ment to be satisfled with that alone.
I have a grievance against the foreign
policy of our Government and the
leaders thereof that they have not done
all that ought to be done in develop-
ing this “Non-Involvement” front, I
do not mean to say that they have not
been doing something—possibly not so
very publicly—in that direction, but
they have not done all that ought to
be done to explore the possibility of
building up what has been suggested,
or rather what has been styled by
our P. S. P. friends as the third front,
and by so many of us here as the peace
front even much earlier, of building
up an area of all the peoples, a combi-
nation of all the peoples who would be
keen on remaining in this non-involve-
ment front. It is absolutely necessary
that we should consider active meas-
ures in this direction, especially in the
present context. Let us not forget
what happened, Sir, with Iran during
the last war. It did not take more
than two days, I think. for Soviet Rus-
sia and Britain to simply walk into
these areas and take them over, osten-
sibly for the purpose of the war and
for the war period and when Riza
Shah was not willing to co-operate
with them, they sent him away, after-
wards for him to die in exile. The
same thing would have happened to
Turkey if only the two protagonists
had agreed upon it. And where is the
guarantee, Sir,that next time, when a
war takes place, these two great pro-
tagonists may not compete one with
the other asrivals and between them
or one of them might not jump over us
or might not agree at a particular
stage in that war, because of the
exigencies of that war itself, to cut us
up as Poland was cut up or take us
over completely? After all, all these
possibilities and many other possibili-
ties will have to be taken into consider-
ation by our experts in the Foreign
Office as well as by the Prime Minister
who is also the Foreign Minister.

Keeping these things in view, it would
I be best, T think, if the Ministry took
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active steps to explore the possibilities
of getting as many peoples as possible,
their Ministers and their Governments
to agree upon, informally or formally,
a combination of the peoples of the
countries wedded to non-involvement,
who would be able to co-operate with
one another and in that way build up
another commonwealth, a more peace-
tul, a more democratic and a real com-
monwealth of peoples who put their
faith in peace. As I said, I have a
grievance. Again and again several of
us have been telling them in private
and in public also that we ought to
try to build up this kind of a front,
but no ostensibly effective step seems
to have been taken. I welcomed the
move recently made by the Prime
Minister of Ceylon and endorsed by
our own Prime Minister here, of call-
ing a conference of the Prime Minis-
ters of all the countrles as are willing
to come into any such front. But T
do not know whether our Prime Minis-
ter had any opportunity at all of
discussing this matter with the Prime
Minister of Ceylon when he happened
to be here recently. Anyway, I would
like the Ministry of Foreign Affairs
to begin to take active steps in this
regard. In this connection I want the
start to be made somewhere near
Morocco and come all the way, via the
Suez Canal, Aden and -then come righf
up to the Philippines. Y do not know
if the Philippines will be willing to
come with us—npossibly not—hut there
is no harm In trying and asking them
whether they will be willing to come
or not. There are the other countries
also. We have already, fortunately for
us, built up good relations with our
neighbour Burma and we are improv-
ing our relations with Ceylon—anaother
neighbour of ours. We have also been
fortunate enough to develop gond rela-
tions with Afghanistan and I think
it ought not to be Impossible for us to
develop such relations with Iran in
spite of the fact that Tran seems to
have gone too far in the other direc-
tion. Then Egypt is friendly with us
There are the non-selfgoverning penples
of Morocco. Tunisia and Alglers. We
- ghould organise eontacts with tbhem
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all. It ought to be possible for us tc
contact these peoples and their orga-
nisations. Is that such an extraneous
consideration? Beiore we became free,
were we not expecting the American
people and the American Government
to support us in our fight for libera-
tion and to develop friendly relations
with us? Did we not expect Chiang
Kai Shek and his party to develop
friendly relation with us and our Con-
gress organisations?

Similarly, is it, under the present
circumstances, such a wrong thing or
such a hopelessly undiplomatic thing
to recognise some of these non-official
organisations which are fighting
through their own freedom movements
and that way develop our own ‘“Non-
Involvement” front? I was very glad
indeed that our Government has to
its credit one definite achievement, that
is. the assurance given by our Govern-
ment to the colonial people in different
countries thai whenever it would be
possible for our Prime Minister as well
as for the Foreign Ministry to express
our own sympathy in support of their
own struggles for freedom they would
be ready and would have the courage
to say so and do whatever would be
possible. Af the same time, I was
very unhappy Indeed that our Govern-
ment was not prepared to come out
openly in support of Appa Saheb who
Adid extremely gocd work in East Africa
and also in mobilising our own people
in support of the freedom movcment
of those countries in Fast and Central
Africa. We have done that. It is an
achievement, as I have said, tut we
have got to build much more on that
basis and along those lines.

Having said this, I am certainly in
agreement, Sir, with what fell from
my hon. friend Mr. Sundarayyr in
regard to some of the foreign pockets.
It is not right to simply dismiss the
wnggestion merely because it comes
from a quarter with which we are not
generally in agreement He has told
us that there are certain villages, cer-
ain small pockets which are imhedded
in our own area as apart from the
higger areas that would be there like
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Pondicherry or Goa or any of those
places. Now, should it not be possikle
for us, not ne essarily for the Congress
Party or for the Communst Party or
for the P S P or tor the K L. P
but for all these non-offirial organisa-
tions, non-governmental organisations
to come together at some stage, on
some platform, devise some kind of a
piogramme and a plan and then
execute it in such a way that the peo
ple of those areas could be strengthen-
ed effectively and rightly? In that way
it mav not be 1mpossible for us to help
them to achieve their own freedom.
Long before we attained our own
freedom, Sir, I think it was Dr. Ram
Manohar Lohia who went over there
to Goa; so many of us had supported
him We were all in the Congress then
and the Congress did not oppose him,
but unfortunately we were unable to
succeed What is there preventing all
of us in our country to make a common
cause in regard to this matter and to
see to it that these foreign pockets are
Hquidated long before the Amevrican and
the British people establish their cwp
bases in those areas?

Sart GOVINDA REDDY: Who has
prevented?

Sur1 C. G K. REDDY: So many
attempts were made The hon Mem-
ber will remember that in Mahe *he
Government of India betrayed the
people’s movement in 1946.

Pror. G RANGA: You have pro-
voked something which I did not wish
to fing My point is this I am not
blaming anybody, I am only making
a suggestion to the Foreign Ministry,
I do not want the foreign policy of
India to be looked at in a partisan
manner and that is exactly where I
agree with Mr Mathur who criticised
*he Government-—or rather criticised
the President of the Indian National
Congress who also happens to be the
Prime Minister of India—in taking up
this as a party issue At the same
time, let me congratulate him because
although he happens to be the Prime
Minister also, he found it necessary
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to support that campaign that the
Congress Party was taking up I would
have wished—I am not prepared to
condemn that but I would have wish-
ed—that he did not pursue that
policy but, on the other hand, pursued
the other line of action suggested by
Mr. Mathur in regard to the foreign
policy He should have taken steps
to call a conference of all the political
leaders and parties in the Legislatures
as well as outside and sought theiwr
co-operation and should have built up
a national front against this threatened
pact of Pakistan with Amecrica,

I do ndt know, Sir, how much time
I have got.

Mr DEPUTY CHAIRMAN:
minutes more.

Two

Pror G RANGA": In regard to this
pact, 1t 1s not such a surprising thing
America had been thinking of it for
a very long time They wanted bases
either 1n India or in Pakistan or in In-
donesia, or Ceylon or in any of these
places They wanted cannon-fodder,
they wanted manpower, the one thing
which they lack and which is in sur-
plus in all these places When they
could not find Indiain a suitable mood
or very pliable, necessarily they had
to go to Pakistan I am not prepared
to quarrel with America, which was
thinking of its own inferests. Dr
Raghu Vira had traced very nicely the
manner in which we have offended
them and upset them and annoyed
them We were pursuing that parti-
cular line but was it not the duty of
our Forelgn Minister to have taken
sufficient care also to build up our own
strength? That is exactly where we
made a mistake Moreover, Mr Desh-
mukh was saying that there was no
need to be panicky It has become
fashionable to say, either for the Prime
Minister or for any one to say ‘No,
no, we are not panicky”. It is all very
well to say in a heroic manner that
thousands of Stalins, thousands of
Russias and thousand of Hydrogen
hombs are not going to destroy us Let
us be realistic Therefore, we have to
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take into account what 15 happening
on the other side and when we do that,
I think, 1t 1s right that we call a
national conference of all leaders, both
inside as well as outside, the Parlia-
ment as I have told you, and then con-
cert measures lLet us discuss Kashmir
frankly between ourselves without try-
ing to draw any sort of partisan advan-
tage or disadvantage one against the
other but to see whether the policy we
have been pursuing in regard to Kash-
mir is all to the good of India? We
do not know what is happening in
Kashmir Did the Prime Minister
know? Did the Government know fully
what was happening until Sheikh
Abdullah began to create trouble? Did
Sheikh Abdullah take the idea into his
head all of a sudden® Why has it
become necessary for them to put this
bosom friend, political twin friend of
our Prime Minister, in jail for all
these months? How much money are
we spending and how much more? All
that political accounting has to be
taken in regard to this matter There-
fore, I want this question to be placed
before the conference along with the
question of our relations

(Tvme bell rings)

with America, with the English,
with the Commonwealth and with
other countries, questions about the
supplies that we should receive of
atmaments, etc

I very much deplore, Sir, the deci-
sion of the Prime Minister and of the
Government also to give up the former
Advisory Committees that they used to
ho o for earh department. I wish
they had reinstated them again. At
least now they should take time by
the forelock and consult others, con-
rert measures on a national scale and
think in terms not of one party dic-
tatorship, one party unity but think
in terms of multiparty unity and coali-
tfion not necessarily in Government hut
coalilion on a national plan in order
to ochieve a national foreign policy to
be implemented by us in the interests
of peace and in the interests of India
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and in the interests of developing this
non-involvement area in this world.

Syep MAZHAR IMAM (Bihar):
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[For English translation, see Appen-
dix VII, Annexure No. 22.]

Mgr. DEPUTY CHAIRMAN: You
will continue tomorrow, Mr., Mazhar
Imam. The House stands adjourned
till 2 o’clock tomorrow.

The Council then adjourned
till two of the clock, on Thurs-
day, the 18th February 1954.

vditor of Debates,‘
Bajya Sabha Secretariehy



